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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Cast411 
md Scheduled Tribes having been authorised by the Committee to 
sUbmit the Report on their behalf, present this Fortieth Report 
(Eighth Lok Sabha) on Action Taken by Government on the recom-
mendations contained in the Fourth Report (Eighth Lok 'Sabha) on 
the Ministry of Industry (Department of Public Enterprises)-Re-
servations for and employment of Scheduled Castes and Scheduled 
Tribes in Bharat Heavy Electrieals Limited (Hyderabad and Hard-
war Units). : 

2. The Draft Report was considered and -edopted by the Commit-
tee on 10 August, 1988. 

3. The Report has been divided into the following Chapters:-

I. Report 

II. RecommendationslObservations which have been accepted 
by Government. 

III. RecommendationsiObservations which the Committee do 
not desire to pursue in view of Government's replies. 

IV. Recommendations/Observations in respect of which rep-
lies of Government have not been accepted by the Com-
mittee and which require reiteration. 

4. An analysis of the action taken by Government on the re-
commendations contained in the Fourth Report of the Co:inmittee is 
given in Annexure.' It would be observed therefrom that out of 62 
recommendations made in the Report, 50 recommendations i.e .. 80.65 
per cent have been accepted by Government; the Committee do not 
desire to pursue 9 recommendations i.e. 14.52 per cene of their re-
commendations in'view of Government's replies; 3 recommendations 
i.e. 4.83 per cent, in respect of which replies of Government have 
not been accepted by the Committee, require reiteration. 

Nrw DrJ..m; 
18 Augtl8t1 1988 
SNOO"4 27, 1910 (8) 

ARVIND NETAM, 
Chairman., 

Committee on the Welfare of Scheduled 
CCJ$tes and Scheduled Tribes. 

v 
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Cl(APTEB I 

REPORT 

This Report of the Committee deals with the action taken by 
Government on the recommendations ccintained in the 4th ~rt 
of the Committee on the Welfare of Scheduled ~stes and Scheduled 
Tribes on the Ministry of Industry {Department of Public Enter-
prises)-Reservations for and employment of Scheduled Castes and 
Scheduled Tribes in Bharat Heavy Electrlcals Limited (Hyderabad 
and Hardwar Units). 

1.2 In Para 1.15 of their 4th Report, the Committee had noted 
that the Board of Directors of the Bharat Heavy Electricals Limited 
'Consisted of five full-time functional Directors including the Chair-
man and Managing Director, five part time Directors and two Di-
rectors from the Ministry of Industry, Government of India and 
none of them belonged to Scheduled Castes and Scheduled Tribes: 
The Committee had further noted that the Appointments Commit-
tee of the Cabinet was the final authority fur selection of functional 
Directors from a panel of names suggested by Public Enterprises 
'Selection Board. The Committee had recommended that as a mat-
ter of policy at least one person belonging to Scheduled Caste~l 
Scheduled Tribes should be appointed as a Director on the Board of 
Di rectors of BHEL. , 

1.3 In their reply dated 22 July, 1988, the Ministry of Industry 
(Department of Public Enterprises) after having explained various 
steps taken to protect and safeguard the interests and welfare of 
Scheduled Castes and Scheduled Tribes. have stated that Director 
(Personnel) of BHEL is on the Board of Management of the Com-
pany. "According to the standing instructions 6f Government as 
contained in the BPE's brochure on Reservations for Scheduled Cas-
tes and Scheduled Tribes in posts\services under the Public Enter-
prises. the Chief Personnel Officer /personnel Director in the public 
;ector ente.l."prises ""ill personally be responsible for ensuring the 
compliance of instructions regarding reservation for Scheduled Castes 1 
S~heduled Tribes. In . view of these clear instruetions, the interests 
.of Schf'dllled' Castes!ScheduledTribes employees of theCODlPany are 
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adequately safeguarded by the Liaison 0fIleer in the Units and Direc-
tor (Personnel) in the Corporate Officer of BHEL and it may not be: 
necessary to appoint a person belonging to Scheduled Castesl 
Scheduled Tribes as a Director on the Board of BHEL specifically 
for safeguarding the interests of Scheduled CastesjScheduled Tribes 
~ployees. The Bureau of Public Enterprises have also been con-
sulted by the Ministry of Industry in this regard. The Ministry 
have intimated that the recommendation has been examined earlier 
also. In the view of the Government, it is not desirable to lay down 
a policy that there shall be a Director belonging to SC or ST." 

1.4. The Commit~ are not convinced with the plea taken by 
the Ministry in their reply and will like to reiterate their earlier 
recommendation that there should be a person belonging to SCjST 
community as a Director on the Board of BBEL. 

1.5 In paras 2.15 and 2.16 of their 4th Report, the Committee had 
noted that in the directive received in 19704 there was no provision for 
reservations in proplOtions made on the basis of seniority subject t. 
fitness. The provision was made in the subsequent directive is-
sued by the BPE in November, 1974. The Committee had also 
noted that reservations in promotions on the basis of seniority sub-
ject t,o fitness were made applicable to MinistriesiDepartments in 
November, 1m. On receipt of these orders the Department of 
Heavy Industry should have circulated them to BHEL and other 
public enterprises under their administrative control for necessary 
action, without delay and without waiting for any directive from 
BPE. The Committee felt strongly that as a result of delay of twO' 
years in enforcement of these orders; the SCjST employees had 
been deprived of the opportunity for two years to get promotional 
quota under these orders without any fault on their part. The 
Committee had recommended that the Department of Heavy Indus-
try should tlx responsibility fortbe serious lapse in applying these 
orders to BHEL in 1&'12 itself. 

1.6 In their reply dated 26 July. 1988, the Ministzy of Industry 
(Department of Public Enterprises) have stated that it has not been 
possible to lay bands on files of 1973 is BPE as alIoin Department 
of Public Enterprises to ascertain whether BPE's O.M. datei 
24-4-73 with Departmelrtot Personnel and Training's eircular dated 
!rI-l1~'72 was speclfteally marked to Ministry of Heavy Industry 
whieh wathen a new Ministry having ~ ereated only a couple 
of DlODtba back. • ; ~ -":;- : ~ , 
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1.7 The Committee are not satisfied with the reply of the Gev-
ernment and will like to reiterate their earlier recommendation 
that -the Department of HeaVW Industry should fix responsibility 
for the serious lapse in not applying these orders to BHEL in 1972, 
itself. The Committee will also like to know the precise reasons 
for inordinate delay on part of the Bureau of Public Enterprises, in 
circulating the Government Directive on reservations in, promotions 
to the Public Undertakings. 
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of Public Enterprises. A copy of the Order was also placed on the 
Notice Board of the Department. • 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4 (2)/84-PE, XI, Vol. II date<l3-7-1988.} 

Beeommea.datiOD ~1. No. 13 (Para N0.2.17) 

The Committee fail to understand that while the Gove.rn-
ment directive on reservation in promotion on the basis of senio-
rity subject to fitness was made applicable to MinistrieslDepart-
ments in 1972, why the Bureau of Public Enterprises took two years 
to circulate it to the Public Undertakings. The Committee would 
like to know the precise reasons for this inordinate delay on the 
part of the Bure~.:.l of Public Enterprises. 

The Committee, however, recommend that the orderslmstruc.-
tions issued to the 'MinistriesjDepartments by the Department of 
Personnel relating to reservations in services should be made appli-

cable simultaneously to the public enterprises under their admini-
strative control and no time should be lost in the observance of 
procedural formalities. 

Reply of GoVenlDleIIt 

As regards prompt circulation of orderslinstructions issued by 
Department of Personnel & Training relating to reservations for 
Scheduled Castes and Scheduled Tribes in posts!services in public 
sector undertakings, it may be stated that BPE forwards such in-
structions to ¥inistriesjDeptts. with their covering letter for appli~ 
cation in P-SUs. For the convenience of public sector undertakings, 
BPE bas also issued a Brochure on Reservations for Scheduled 
Castes and Scheduled Tribes in postslservices under the public en-
terprises. This is a priced publication available in .the market. 
Nevertheless, Committee's recommendation has been brought to the 
notice of BPE for compliance .. 

[Ministry of Industry (Deptt. of Public Enterprises) 
0.14. No. 4(2)/84-PE, XI, dated 26-7-1988.] 

Beeommea4atioa 81. Nos. 14 aDd 15 (Para Nos. I.n uti 1.%8) 

;The Committee note that Liaison Oft\cers for looking after 
the work relating to representation of Scheduled Castes and Sche-
duled Tribes have been nominated both at Hyderabad and Hardwar 
U1lits of BHEL. Seheduled Caste/Scheduled Tribe Cella have also 
been created to UIist the Liai80n OfBcenJ to diJcbarge their duties. 
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The Committee recommend that the appointment. ot Liaison 

Officers the duties assigned to them and. the creation of Scheduled 
-Caste/Scheduled Tribe Cells should be widely made known to the 
employees by means of a circular. The Committee also recoznmend 
that the- Department of Heavy Industry should issue necessary m-
structions in this regard to aU the Public Enterprises under their 
control. 

Reply of Government 

The recommendation of the Committee that the appointment of 
Liaison Officers, the duties assigned to them and the creation of 
Scheduled Castel Scheduled Tribe Cells in PSUs should be widely 
made known to the employees by means of a circular to be issued 
by the Department of Public Enterprises to all the Public Sector 
Enterprises under their control, has been accepted by Government 
and necessary instructions have been issued to all the public sector 
undertakings under the control of Department of Public Enterprises 
'l'ide a copy of the circular enclosed. (Annexure I) 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4(2) !84-PE. XI dated 8-7-88] 

Recommendation SI. No. 16 (Para No. 2.29) 

During the course of their study tours, the Committee have 
·observed that the Liaison Officers are not always funny conversant 
with the various instructions issued regarding reservations for Sche-
dulerl. CastesiScheduled Tribes. On account of lack of information 
:md knowledge, they are notable to ensure due compliance of re-
servation orders by the appointing authority. The Committee, there-, 
fore, recommend that st;rltable training courses should be arranged 
for the Liaison Officers in various units of BHEL so as to enable 
them to ~et f·..ill~· acquainteo with the rules/instructions relating to 
reservation in services issued trom time to time and tht:ir correct 
interpretatiOrl. 

Government have accepted the Recommendation of the Commit-
tee that suttable training courses should be arranged for the Liaison 
Offt.eers in the various units of BHEL to enable them to get fully ac-
quainted with the ruleslinstruclions relating to reservation in ser-
vi'ces issued from time to time and their correct interpretation. In 
this connection it may be pointed out that' since 1983 BHELhas 
"been conducting training programmes on ''Management of Reserva-

'. 
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~ ·1Uld DirecQv_ for .~~~ • ~u1~ Tri~ in Pub-
lic En~rises" at their Human ~llm!s Dtwelopment Institute. So-
~ ~~)Ur ~h ~~ 1;laye ~n ~el~, the ,],ast qeing March, 19JMJ. 
In .the$e progranunes 43 officials of BHEL and 67 of other PSUs have 
'b.een trained. The faculty for Budl ~81'lUI\es includes officers 
(rom theOftjce of the CommiBsioner for Scheduled. Castes I Sche-
duled Tribes, Bureau of Public Enterprises and Ministry of Person-
nat Public Grievances and Pensions. 

2. In pursuance of the Re~ommendations of the Committee, 
BHEL have issued instructions to all the Units on 5-7-86 to ensure 
that the Liaison Officers for Scheduled Castes!Scheduled Tribes of 
the Units are spon.qored for the above training· programme if not 
already done, to enable them to get fully acquainted with the rulesl 
instructions relating to reservation in services issued from time to 
time and their correct; interpretation. 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4(2) 1M-FE. XI dated 8-7-1988.] 

~datioo Sl. No. 18 (Para No. 2.39) 

The Committee note that grievance register common to all 
lWn..exeeutive employees is maintained at Hyderabad Unit. The 
Committee recommend that a separate grle~ce register should be 
main~ for Scheduled Caste/Scheduled Tribe employees in the 
Unit and the &cijon taken on each grievance should be indicated 
against the respective Brievances in the register. This legister 
should be an open document and available for inspection by an 
employee, if he 80 desires. 1 

~(y of GovenllDent 

Government have accepted the Recommendation of the Commit-
tee that a separate grievance register should be maintained for 
Scheduled CasteslScheduled Tribes employees in the Hyderabad 
unit and the action taken on each grievanc:e indicated against it in 
the Register and that this register Should beaa open document and 
,availab~e !or. i.nsJ>ection by an ~oy~, i! he SO d~rea. 

2. As a follow-up of the discussions held during the Meeting of the 
officials of the then DP.pc1t1men1 of Heavy Industry (now Oeptt. ('If 
Public' Enterprises) and BHEL on_h, 30th "31st October, 1984 
with the Committee on the Welfare of SCISTs, BHEL bad issued 
instruCtions on 5--12-84 to the Uriits that a separate cOmplaint re-
liSter should be maiDtaiP.ed in eaehUDit wbere in an eOmpIaint.,.· 
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rep~Dtations of scs/s~rs employees should be entered and action 
t.aken in each case for redreSBal of grievance indicated therein. 

3. In pursuance of the recommendations of the COmmittee, 
BHEL have issued a fresh circular on 5-7-86 not only reiteratitlg 
their instructions of 5--12-84 but also advising the Units that ~l1e 
grievance register should be an open document and available for 
inspection to an employee, if he so desires. The Units have also been 
advise4 to inform the employees of truJ procedure. 

4. Thus, BHEL have laid down the proceduce for the main~nance 
of grievances register for sq ST employees not only. in Hyderabad 
Unit of BHEL as recommended by the Committee, but in all the 
Units of the Company. 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4/2/84 PE. XI dated 8-7-1988]. 

Recommendation SL No. 19 (Para ~o. Z.4:0) 

The Committee have been informed that there is a mutually 
agreed grievance procedure at Hyderabad under which an aggrieved 
employee has to submit his evidence to the Foreman/shop manage:./ 
chief Personnel Manager jGeneral Manager etc. under various' stages 
mentio,ned in the procedure. In the opinion of the Committee this 
appears to be a cumbersbme procedure. The Committee desire that 
the Procedure should be appropriately amended to make it clear 
that Scheduled Caste/Scheduled Tribe employees are free to make 
their complaints direct to the Liaison Officers. 

- .. Reply of Government 

Government have accepted the Recommendation of the Commit-
tee that Scheduled Caste/Scheduled Tribe employees of BHEL should 
be free to make their complaints direct to the Liaison Offi.cers. In 
pursuance of this Recommendation, BHEL have issued instructions 
to all the Units on ~7-86 that SCfST emplayees are free to make 
their complaints directly to the Liaison Officers a.nd the employees 
should be informed of this procedure. 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4~2)1~~·XI dl;lWd 8-7-1988_1 

ReeommendatioD. Sl. Nos. 20 8Jld 21 (}»ara ~os. ,3.24 and ~.z.I) 
,,' • 1 ~ . r. ,_. . ~. , ," ", -' .. ,',. ,,. ," .,'"- :"\:'", . ~,," ., . 

The CommiUee note that recruitment of Engineer Trainees 
is mad:e on all India basis' by the Corporate Office through a Written 
.test ·,uadlnterview. 
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The Committee further note that recruitment of En~ 
Trainees in BHEL, till 1982 all Scheduled Caste & Scheduled Tribe 
candidates who appeared in the written test were called for inter-
view irrespective of their marks in the written test. By this method 
the Company was able to clear the backlog in the category of Sche-
duled Castes. The Committee feel that this method should not have 
been discontinued as it. is helpful for filling the current reserved 
quota and also for clearing the previous backlog. The Committee, 

, theretore, recommend that the wactice of calling all Scheduled 
Caste/Scheduled Tribe candidates who have appeared in the Written 
test for interview should be continued till the backlog is wiped out 
completely. 

--, "' Reply of Govermneat 

Till 1982 the practice in BHEL was that all Scheduled Caste/Sche-
duled Tribe Candidates, who had appeared in the written test f:Jr 
recruitm~nt of Engineer Trainees, were called for interview irrespec-
tive of their marks in th~ written test, with a view to clearing the 
backlog. Consequently, in 1932 112 Scheduled Caste, Candidates 
were recruited as Engineer Trainees and the backlog of posts for 
Scheduled Tribes continued .. 

2. From 1983 onwards, their being no· backlog of posts for Sche:-
duled Castes. the number of Scheduled Caste candidates called for 
interview by relaxing the general standard of assessment was based 
on the number of vacancies reserved for them (in the ratio of 1.4). 
For example. in 1985 the minimum pass marks for general candidates 
was 90 whereas for Scheduled Caste candidates who had s..."Ored 40 
marks in the written test in Mechanical Engineering were called for 
interview. In the category of Scheduled Tribes, there was a back· 
log of 47 f..rW. As such, all Scheduled Tribe candidates who had ap.-
peared in the written test for the recruitment of Engineer Trainees, 
were calledfor' interview irreSpective of the marks obtained In the 
written test. BHEL will continue this practice till the backlog of 
posts for Seheduled Tribes is wiped out. 

[Ministry of Industry (Deptt. of Public Enterprises) 
- O.M. No. 4/2/84 PE. XI dated 8-7-1988] . 

... ...,mea4atiea SL N01 2:Z (Para No. 3 .. ) 

It bas been stated that candidates se1eeted on the basis of 
written test and interview are put on one year training on success-
full completion of which they are absorbed as Engineers. The Com-
mittee recommend that Scbeduled CaSteJScheduled Tribe candidates 
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who are Dot IUccessful at the end of one year training period should 
not be rejected outright. They should be put OD training for a tur- . 
ther period at one year 80 that they get a second chance to make up 
the deficiency and .IIl8Iy be ultimately absorbed in the organisation 
as far as possible. " 

Bepi7 of Govemmea.t 
• According to the existing procedure obtaining in BHEL, candi-

dates selected. as Engineer Trainees on the basis of Written test and 
interview are put on one year training and after successful training 
they are absorbed as Engineers. Those trainees. who are not found; 
suitable after one year's training, are given .' a further training 
for 3 months and are then considered for absorption. 

2. Govt. have accepted the Recommendation of the Committee. 
In pursuance of ·the Recommendation, BHEL have liberalised the 
procedure and issued instructions to all units on 5-7-86 according to 
Which such of the SC/ST trainees who are not found suitable for 
absorption even after extension· o'f training for 3 months, should 
not be rejected outright but be given further training for a period 
upto one year so that they get a second chance to make up the de-· 
ficiency and are absorbed as far as possible. The procedure further 
provides that cases in which even after extra training, a person is 
not found suitable for absorption., should be submitted to the Head 
of the Division in BHEL for his orders. 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No, 4/2/84 PE. XI dated 8-7-1988J. 

Recommendation Sl. No. 23 (Para No. 3.27) 

The Committee also recommend that an officer belonging to 
Scheduled CastefScheduled Tribe community sq.ould be included in 
all Selection Boards irrespective of the fact whether the selection is 
for general candidates or for Scheduled Castel Scheduled Tribe-
candidates or for both. 

Rep1y of Government 

Government have accepted the Recommendation of the Commit-
tee. On 5-1~84 BHEL had issued instructions to all the Units that a' 
member of SCfSTs should be associated with all the Selection Com-
mitteesfBoards irrespective of wheth°T' the candidates to be inter-
viewed 't4y the Committee include Scheduled Castes and Scheduled 
Tribes carididates or not. In pursuance of the Recommendation of 
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the COJWnittee, BUEI· have. rei1erated,. t.beir _WIn· ~ .• 
.all the "Units in the .Circular isnac.\ on 5oo'l~ 

[Ministry of. Industry (Deptt. at.. Ptlblic EnterpriSes). 
O.M. No. 4/2/84 FE.. xr d&led, 84:1988]. 

BecollllQeDdation SL No, 24 (Para No.. 3.21)' 

The Committee further note that copies of adVertisements ., 
.and notifications are brought to the notice of local MLAa, C0mmis-
sioner for Scheduled Castes and Scheduled Tribes aDd. other au1ih~ 
titles. The vacancies are also brought to the notice of recognised 
Associations/Organisations at local, State and National level. Dur .. 
ing evidence the representative of the Ministry, stated that it would 
be better if a . consolidated list of such organisations was circulated 
to the Undertakings. In this connection the Committee would like 
to point out that a list of associations recognised a representative of 
Scheduled Castes and Scheduled Tribes to whom the reserved va-
cancies should be notiiled i~ given in ApPendix n of the Brochure 
on ResE!rvation for Scheduled Castes and Scheduled Tribes in services 
(6th Edition) brought out by the Deptt. of Personnel" Administra-
tiVe Reforms. Ministry of Home AffaU;s. The Committee recom-
mend that the Ministry of Industry (Deptt. of Heavy Industry) 
should supply a coW of this brochure to all Public UndertakingB 
under their administrative control who should be inStructed to send 
employment notices to these associations regularly. 

Reply of Govemmeat 

The Recommendation ot the Committee that the Employment 
Exchanges should not take more than two. weeks for issuing 'N on-
availability Certificate' in the event of their inability to sponsor can· 
didates for posts reserved for Scheduled CastesjSclleduled Tribes 
was taken up with the Ministry of Labour (Directorate General of 
Employment & Training (DGE&T). The Recommendation has been 
considered in the Ministry of Labour in consultation with the State 
Director of, Employment. Andhra Pradesh. Th. have stated that 
the procedure is that immediately on receipt of a vacancy, the Emp-
loyment Officer is expected to sponsor ~itable candidates from his 
own Exchange, failing which he is to circulate the'vacancy to such 
exchange from where availability elf such candidates is nossible. In 
case there is no positive response. efforts are required to be made to 
advertise the vacancies in the newspapers at the State or All India 
level, as the case may be. 

2. The DGF...&T have observed that since the vacancies reserved 
~or Scheduled Castes and Scheduled Tribes. more so tor the latter 



category, are generally difficult to fill for want of suitable candidates 
in many Emplqyment EXChanges, circulation of vacancies, followed 
by advertisement, if necessary, becomes inevitable in most cases. 
The time, therefore, taken by the· Employment Service< to sponsor 
suitable candidates against such vacancies is naturally much more 
than the time required to fill up normal vacancies. lWen if the em-
ployer wants to advertise the vacancy himself after obtaining "Non-
availability Certificate', it will, be uneconomical and much more 
time-consuming" . 

3. DGE&T have stated that the procedures followed btY the State 
Director of Employment, Andhra Pradesh in regard to the reserved 
vacancies fall within the standard procedures prescribed in the Na-
tional F..mployment Service Manual with the sole objective of serv-
ing the employer best. However, DGE&T are ,separately advising 
the Director of Employment & Training, Andhra Pradesh, to take 
immediate notOe of the Recommenaation of the Committee and issue 
necessary instructions to the Employment Exchanges in Hyderabad 
to ensure submission of candidates in the minimum possible time. A 
copy of Deptt. of Labour 0 (Directorate Gen'eral of Employment & 
Training) D.O. letter No. DGE&T-U-llOll (14) /86-EE.I dto 23-9-86 
received in this connection is enclosed. (AnneXure II) 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4/'l/8:i PE. XI dated 8-7-1988]. 

Reeommendation Sl. Nos. 25·26 (Para Nos, 3.29 and 3.30) 

The Committee further note that copies of advertisements and 
notifications are brought to the notice of local MLAs. Commissioner 
for Scheduled Castes and Scheduled Tribes and other authorities. 
The vacancies are also brought to the notice of recognised Associa-
tions/Organisations at local, State and National, level. During 
evidence the representative of the Ministry stated that it would: 
be better if a consolidated list of such organisations was circulated 
to the Undertakings. In this connection the Corrunittee would 
like to point out that a list of associations recognise~ as representa-
tive of Scheduled Castes and Scheduled Tribes to whom the reserved 
vacandes should be 0 notified is given in Appendix II of the Bro-
chure c·n Reservation for S~heduled Castes and 0 Scheduled Tribes 
in services (6th Edition) brought out by the Dep\tto of Personnel & 
Administrative Reforms, Ministry of Home Affairs. The Com· 
mittee recommend that the Ministry of Industry (Deptt. of Heavy 
Industry) should supply a copy of this Brochure to all 'Public Un-
dertakings under their administrative control who should be 
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m.atrueted to &end employment notices to these associations 1lIt-
gularly. 

The Committee fUrther recommended that copies of advertisements. 
and notifications for reserved vacancies should also be sent to the 
Members of the Parliamentary Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes. 

.... . Reply of GoVemmeat .~ 

Government have accepted the recommendations of the Com-
mittee that a copy of the brochure on reservation for Scheduled 
Castes and Scheduled Tribes in services brought out by the De-
partment of Personnel & Training should be supplied to f all" the 
Public Undertakings under the administrative control of Depart-
ment of Public Enterprises who should be instructed to send 
employment notices to the associations recognised as representative 

.01. Scheduled Castes ~ Scheduled Tribes as mentioned in the 
brochure. Government have also accepted the recommendation 
of the Committee that copies of advertisements and notifications for 
resel ved. vacancies should also be sent to the Members of Parlia-
mentary Committee on the WeUare o'f. Scheduled Castes and 
"Scheduled Tribes. 

2. In pursuance of the above recommendations. Department of 
Public Enterprises have supplied copies of the aforesaid Brochure 
to the Chief Executive Of all the Public Undertakings under the 
administrative control of the Depart:me!lt. The Chief Executives 
have also been advised to send employment notices to the recognis-
ed associations of SCa/STs. They have also been advised to send 
advertisements and notifications for reserved vacancies to the 
Members of the Parliamentary Committee" on the weltare of Sche-
duled Castes and Scheduled Tribes. 

(Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4/2/34 FE. XI dated 8-7-1988]. 

Beeommeadation Sl Nos. Z7 and Z8 (Para Nos. 3.31 and 3.32) 

The Committee note that several types of jobs in BBEL, 
such as cleanliness etc. are not done through contract labour. This 
Is done under Regulations framed by the Undertaking for this pur-
pose. "nle contractor's employees are not the employees of the 
Undertakings and as such they do not get the benefit of perman-
Cltemp]oyment in BHEL against the reserved posts. The Ie-
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presentative of the Undertaking stated during evidence that the 
question of contract labour would be examined and wherever it 
was possible· to abolish the contract system it would be done and 
the employees would be given full time job. 

The Conuhittee feel surprised that a big organisation like 
BHEL are unable to employ Sweepers on a regular basis and they are 
still encouraging the system of contract labour. The Committee 
recommend that ~HEL should employ Sweeper on a regular basis 
and the practice of employing them through contractors should be 
stoPped forthwith. 

BepJy of GOVerDJDeBt 

The Recom:mendation of the Committee has been considered in 
consultation with BHEL. BHEL have informed that the workmen 
employed on job contracts in the area of sanitation etc. are paid 
wages higher than the minimum <Wage notified under the Minimum 
Wages Act plus other facilities. 

2. BHEL has undertaken a review of the job contracts for clean-
ing seavenging etc. on the shop floor to identify full time jobs 
that could be departmentalised by appointing the persons presently 
working on Job Contracts basis. For this purpose, the existing 
persons will be screened and those meeting the requiremen ts of 
the recruitment rules will be assessed! by a Committee to determine 
their fitness for BHEL jobs, and those found suitable, will be ap-
pointed in BHEL, subject to Company's rules. Under this pro-
cedure, 25 p,ersons from amongst the contract labour have been 
given employment on full time basis in BHEL's ASIAD Office. 

3. For workmen who are engaged on job contract basis but do 
not meet the requirements of recruitment laid down by the Com-
pany, the labour has been advised to form labour cooperative 
which will eliminate the contractor system and ensure better 
service conditions for them. 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4/2/84 PE, XI dated 8-7-1988]. 

Comments of the Committee 

The Committee would like to know the latest position in regard to 
de~rtmentalisation of the contract labourers by appomting the 
persons presently working there on job contract basis. 
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It bas been. stated that at ·Ha&Uwar .Unit >41ll. the.eligible Scbeduled 
CastelScheduled. Tribe employees in tbe ZODe ofc:olllikier&tion ·for 
promotion are promoted UJllessi they are unfit on the ground of mis-
COIldu.ctor poor work perforn'ance while in' regard: to the Hyd.erabad 
Unit it has been·· stated that 5 marks are added to the aggregate marks 
obtained by Scheduled CastelScheduled Tribe employees. The 
Committee are surprised to note that relaxationslconcessions given to 
Scheduled CutelScheduled Tribe candidates are di1ferent in the 
two Units of BHEL. The Committee recommend that theresho(11d 
be a uniform pattern of giving relaxations! concessions to Scheduled 
CastefScheduled Tribe employees in Pf'Omotion in the various units 
of the Undertaking. ~ 

Reply of GcwenameDt 

The recommendation of the Committee that there should be a 
unifQrrn pattern for giving relaxations/concessions to Scheduled 
Caste and Scheduled Tribe employees in promotions in various units 
of BHEL, bas been accepted by the Company.' In pursuance of 
this recommendation of the Committee, BHEL have issued iru;truc-
lions to all the Units that the uniform practice of giving 5 extra 
marks by way of concession to all the SClST. employees who come 
in the consideration zone for promotion may be followed. Further, 
if any Scheduled Caste/Scheduled Tribe employee does not come 
upto the qualifying level even after the grant of above concession 
and at the same time he has not been found unsuitable tor promo-
tion due to poor performance/habitual absenteeism/misconduct e1c. 
such cases should be referred for a review by the Corporate per. 
sonnel department before the orders are issued. This will bring 
uniformitv in the relaxationslconcesions given to SC/ST employees 
in the ~tter of promotion in the various units of BREI... 

(Ministry of InduStry '(Deptt. of Public Enterprl8ea) 
O.M. No. 4/2/&4PE. Xldated8-7-1te8]. 

JIec I ....... SL llo • .at (Para No. 3.12) 

The Committee . have t.een .informed ciuring evidence by 
the· representative of the Undertaking that among Scheduled Castes 
and Scheduled Tribes only those were not! promoted against whom 
1bere were .cases of .ind1sclpline or misconduct or . were· unsuitable 
for the post. The Committec,howevert ftndthat a large number 
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of eHgih1e Scbeduled c...~ 'I'dbe employees were -not 
pMIIMIted . .at lV'der.abad lIR#"- -HEZP -Elf ~ar ;Unit --"";n8 
the ~ .1982, 1983 AUld 198f. ,n.e c~tu11e t26 per cent -to.tO 
per cent of total number of eligible Scheduled Caste/Scheduled 
Tribe e.mploy~ at Hyderabad lUlit..and 15 _ per eent to 20 per -cent .at 
BEEP ofHardwar Unit. The Committee recommend that cases 
of Scheduled Caste/Scheduled Tribe employees who were not pro-
moted at the two units during 1984 should be reviewed at the big-
hest level and the Committee be apprised _of the result of the 
review. 

Reply .f ,Govemment 

As reconuneBded by the Committee on the Welfare of Schedul-
ed Castes and Scheduled Tribes, BHEL have reviewed the cases of 
Scheduled Caste and Scheduled Tribe employees who were riot 
promoted at Hardwar and Hyderabad Units in 1984 and the present 
position is as under:-

(i) At Hardwar Unit, of the 45 Scheduled Caste,fScheduled 
Tribe employees who were not promoted in 1984, 30 
have been promoted in 1985 and 1986. The remaining 
15 have not been found suitable for promotion because 
of various defaults against Company Rules. 

(il) At Hyderabad Unit of the 52 Scheduled Caste/Schedul-
ed Tribe employees who were not promoted in 1984, 24 
have been promoted in 1985 and 1986. Of the .remaiB· 
ing 28,4 have already retired, resigned or were dismiss-
ed due to misconduct. The remaining 24 emPloyees 
,have llotbeen .found suitable f~r promotion due to habi-
tual absenteeism. 

[Ministry of Industry (Deptt. of Public Enterprises)' 
O.M.'No. 4/2/84 PE, XI dated ~7-1988]--

.. _~61." .• -(PuaNo. US)-

With a'Wew ~ ,.an,y, : ~e -feeling -of injuatice ordiscrimiDa--
tion amongst Scheduled CutelScheduled Tribe ,Employees -.the 
Committee also recommend that - in future, all cases of -Be/ST 
employees who aredroptRed out at the time of promotion should be 
placed for approval of Chief Executive of the unit before the results 
are announced. 

" 



Government have accepted Recommendation No. 35 of the 
Committee and in pursuance thereof BHEL have issued instruc-
tions to all the Units on 5-7-86 that all cases of Scheduled Castel 
Scheduled T.ribe employees who are dropped out at the time of 
promotion should be placed for the approval of Chief Executive 
of the Unit before the results are announced so that the feeling of 
injustice or discrimination is allayed in such cases. 

[Ministry of Industry (Deptt. of Public Enterprises) 
OM. No. 4121M-FE XI dated 8-7-1988.] 

Beeemmeadatioa SI. No. 31 (Para No. 3..M) 

According to the promotion policy, an attempt is alwa}'8 
made by the Divisional Head to explain to an employee the reasons 
for his non-selection so that the employee has an opportunity to 
make up his d~ in the relevant areas. There is also pro-
vision in the polley for an employee to submit a representation 
against his non-ee1ection. The Committee note that there is no 
fixed or regular procedure in the Company to intimate to employees 
about the reasons for non-selection for promotion. The Com-
mittee recom:inend that reasons for the non-selection for promotion 
should be intimated to the employees to enable them to make re-
presentations in an effective manner or make efforts to imProve 
their performance. 

.. Reply of· GovenuDeIat 

Government have acceRted the Recommendation of the Com· 
mittee. According to the instructions issued by BHEL on ~12-1984 
to all the Units in the matter of implementation of orders for pro-
motion of Scheduled Castes/Scheduled Tribes employees, the Units 
were advised that in all cases of non-promotion, the individual 
employees may be apprised of the reasons so as to afford them an 
opportunity to improve in the relevant areas. 

2. In pursuance of Recommendation No. 36 0'1 the Committee, 
BHEL have issued fresh instructions to all the UnitS on 5-7-198i; 
reiterating the instructions of 5-12-1984 and advising them that rea-
sons for non.selection for promotion should be intimated to the em-
ployees concerned to enable them to make representations in an 
effective manner or make eftorts to improve. 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4(2)/84-PE. XI dated 8-7·1988.] 
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Recommendation Sl Nos. 31 and 38 (Para Nos. 3.71 and 3.72) 

The Committee note that a memb~ belonging to Scheduled 
Caste/Scheduled Tribe:is invariably associated with Selection 
Boards/Departmental Promotion Committee as per Government 
directive. I 

The Committee have been informed during evidence that 
Scheduled Caste candidates are interviewed separately only in case 
Of special recruitment, otherwise they are interviewed alongwith 
ethers. In this connection the Committee would like to draw at-
tention to the Ministry of Home Affairs O.M. No. 1/11770-Est 
(SCT)., dated 31-1-70 according to which interview of Schedulet! 
Cas1Jes and Scheduled Tribes candidates should be held on a day or 
Bitting of the Selection Committee other than the day or sitting on 
which general candidates are to be interviewed so that Scheduled 
Caste and Scheduled Tribe candidates are not judged in comparison 
with general candidates and the interviewing authority /Board is are 
prominently aware of the need for judging the Scheduled Castel 
Scheduled Tribe candidates by relaxed standards. The Committee 
recommend that this directive should be followed scrupulously by 
BHEL. Suitable instructions in this regard should also be cir-
eulated to all the units of BHEL. 

Reply of Government 

Government have accepted the Recommendations of the Com-
mittee. In pursuance of the recommendations of the Committee, 
BHEL have already issued a circular to all the Units on 5.7.1986 
drawing their attention to the instructions contained in Ministry of 
Home Affairs O.M. No. 1/17(}"Est (SCT) dt. 31.7.1970. In. the 
eircular it has been specifically emFPasised that while making re-
erultment the interviews of Scheduled Caste and Scheduled Tribe 
eandidate~ should be held on a day other than the day or sitting on 
which general candidates are to be interviewed so that S<?/ST can-
didates are not judged in comparison with gen&-al candldates and 
the interviewing Authority/Board is/are prominently aware of the 
need for judging the SC/ST candidates by relaxed .standards. 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 41 21 84-PE. XI DT: 8-7-1988.J 

Recommendation S1. Nos_ 39 and 40 (Para Nos_ 3.77 and 3.78) 

The Committee attach great importance in the proper m~n-
. f t rs as m' the;r view rosters are the only mechamsm tenance 0 ras e , ' 1 



~ 

thrQyp whidl:the . .,..taWm of ~e4~£."",,~ ed Trlbesin services ca.nbe ensured. ... ;.. '.. ".. .' . 1 

"The Committee no1e that rosters ,are bIUta mahrt_ell JD 
BHEL for.each category of posts. The Co=nittee .4eCQmm.end .. tbat 
separate rosters should also be maintained tor posts filled by.direct 
recruitment and by promotion. 

The recommendations of the Committee on the We1fue ofSche-
.duled Castes & Scheduled Tribes that separate rosters for. posts flll,ed 
by direct recruitment and for these filled qypromotion $bould be 
maintained. have been accepted by the Company {Government. BHEL 
have issued instructions to all the Units that separate rosters should. 
be maintained for posts ftlled by direct recruitment and by pro-
motion. . ".j;~ 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4(2) /84-PE. Xl dated 8-7-1988.] 

RecOllUDeDdatiOD SI. No. 41 (Pan. No. 3.79) 

The Committee further recommend that rosters in respect of all 
posts to which recruitment is made on all India basis sh'Ould be 
kept in the corporate office provided there is common seniority and 
persons can be transferred from one unit ro the other. 

Beply of Government 

The recommendation of the Committee· that rosters in respect of 
all posts to which recruitment is made on all-India basis should be 
kept in the Corporate 0fBce of BHEL provided there is common 
seniority and they carry the liability of tranafer from one unit to the 
other, has been accepted by Government. In. ,pursuance of·.ijUs .Re-
commendation, rosters in respect of tbefQUowmg posts neruit1l1ent 
to which is made bytbe Corporate 08lee on .~ ,·basis with 
.eommon'seDiority·aad.1iability .. of.~ fromGlle ,UIlit to~e ,~, 
are now -be1ng maintained at the CImporate·OIlc:e of BBW·:-

1. l!'.Qgineer Trainees 
-2. ,ExeeatiYe '!DiQUB' (mstanae--& Accounts) 

3. Executive Trainees (Penonnel) 

[Ministry' of· Industry (.peptt. of Public Enterpriles) . 
O.M. No. 4(2) Ia,4-PE. XI dated 8-7-1988.] 

• 
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' ............. $1.No~-4Z .~-""~ 
~ -evfdaJce'-the representative 'Of -tbe"l1nt1erlak:ing'ilad 

stand that a circular would be issued to- the entplOYees that rosters 
were open for inspection by them. The Committee desire that a 
coW of the circulaJ;' should be sent to the ComIhittee for their in-
formation. 

Beply of GoVerJUDeDt 

Government have accepted the Recommendation of the Com-
mittee that Cireular should be issued to -the employees that rosters 
were open for inspection, by them. In pursuance of the Recommen-
dation of the Committee, the Hardwar & Hyderabad Units of BBEL 
issued Cir~u1ars No. PWXILCISC & STI86 dt. 13-5-86 and No. PAl 
W-5101l8/86 dt. 10-6-86 respectively (Copies enclosed) (Annexure 
III) to the effect that .reservation rosters are open for inspection by 
tbeemployees. In this connection it may be pointed out that earlier 
also BHEL had issued a Circular to all the -Units on -5-12-84 that the 
rosters sho~d not be treated as confidential documents and that these 
may be made available if any employee wishes to see the same. 

[Ministry of. Industry (Deptt. of Public Enterprises) 
O.M. No. 4(2)184 PE. XI dated 8.7.1988.] 

Recommendation SI. Nos. 43-45 (Para Nos. 3.90--1~92) 

The Committee are conc::erned to note that 28 Sc;heduled 
Caste and 48 Scheduled Tribe reserved vacancies in Hyderabad Unit 
could not be ruled uJ? during the years 1981, 1982 and: 1983 and were-
carried forward. The number of posts which lapsed during these 
years is 13 Scheduled Castes and 14 Scheduled Tribes. 

The Committee feel unhapPy that even in Group .C' a large 
number of posts including those of Stenographer, draftsmen tele-
phone operator and Accountant rramee have lapsed. The Committee 
are of the view that if serious eft'orts had been' made it should not 
have been difficult to fill up these posts by reserved cat~ory candi-
dates during the 3 year period of carry forward. 

'lb.e Committee .are surprised to • note that in Hardwar Unit 
(HEEP)-, as many as .291 Scheduled Caste·and 141 Scheduled Tribe 
reserved posts upto 1980 !Were dereserved/lapsed. These includes 55 
Scheduled Caste and ·12 Scheduled Tribe -pOSts in Group 'B' and 205 
Scheduled Caste and 111 Scheduled Tribe posts in Group 'C'. The 
Committee feel that dereservation or lapsing of a large number of 
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vaeancies is indicative of the fact that sincere efforts have not been 
made to recruit SchedUled CastejSeheduled Tribe candidates before 
the expiry of carry forward period of 3 years. The Committee are. 
as a principle, opposed to dereservation, or lapsing of reserved va-
cancies. The Committee recommend that dereservation should be 
resorted to emly when it is absolutely necessary and all efforts in-
cluding special recruitment for Scheduled Caste/Scheduled Tribe 
candidates have failed. 

Reply of GovemmeDt 

Government of India have accepted the Recommendations of the 
Committee that deresm vation of vacancies reserved for Scheduled 
Castes and Scheduled Tribes in BHEL should be resorted to ~y 
when it is absolutely necessary and all efforts including special re-
cruitment for SCfST candidates have failed. 

2. In pu.rsuanee of the Recommendations of the Committee, BHEL 
have issued tnstruetions to all the units on 5.7.86 that the observa-
tions of the Committee should be noted for compliance in future 
recruitment and wherever backlog exists and recruitment is held, 50 
per cent Of the vacancies of the total recruitment should be reserved 
for SCsISTs. 

3. Ftuther, in order to fill the reserved posts, the units were ad-
viaed to take the prescribed steps e.g..:- ' 

<a) Where the direct recruitment is otherwise than through 
examination. 

(i) An exclusive advertisement may be issued inviting appli-
cations only from Scheduled Caste and Scheduled Tribe 
candidates. . 

(U) If after advertisement as (i) above the reserved vacancies 
remain untUled. these may be re-advertised but this time 
general candidates shall also be eligible to apply who can 
be considered only if no Sche1uled Caste ani Scheduled 
Trfbe candidates are available. 

(b) Where the direct recruitment is through examination. 
only one advertisement is to be issued indicating clear1y 
the number of vacancies reserved for SCsiSTs. 

(c) In all the above cases, copies of the advertisement should 
be sent to:-

(i) Employment Excl1angelRegional Employment Exchange. 
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(ii) Director of se & ST Welfare or Director of Social Wel-

fare in the State \ Union Territory concerned. 

(iii) All local MFs and MLAs. 

(iv) Members of Parliamentary Committee on Welfare of 
Scheduled Caste and Scheduled Tribe through. the Lok 
Sabha Secretariat. 

(v) All Scheduled Castes and Scheduled T.ribes Associations 
recognised by the Ministry of Home .Affairs. 

(d) Announcemen.t of Reseroed vacancies on All India Radio. 

At the time when vacancies are notified to the Employment 
Exchange for sponsoring the names against reserved vaean.; 
des and simultaneously with the advertisement of the 
reserved vacancies, these should be notified to one or 
more stations of All India Radio for being announced. 

(e) No post reserved for Scheduled CasteslScheduled Tribes 
should be filled up by general candidates without approval 
of Chairman & Managing Director for groups C & D posts 
and that of Board of Directors for Groups A & B posts. 

(f) The de-reservation of reserved posts may be resorted to 
only when it is absolutely necessary and desipte the efforts 
made to fill up the reserved vacancies. 

[Ministry of Industry (Deptt. of Public Enterprises) 
C.M. No. 4/2/84 PE. XI dated 8-7-1988]. 

Recommendation S. No. 46. and 47 (Para No. 4.20 andi'4.21) 

The Committee note that the total number of Scheduled Castel 
Scheduled Tribe employees in BHEL which was 3142 (9.12 per cent) 
and 202 (6 per cent) respectively in July, 1970 when reservation rules 
were made applicable, has increased to 9721 Scheduled Castes (13.72 
per cent) and 1098 Scheduled Tribes (1.55 per cent) as on 1-4-84. 
Tl).e Committee regret to point out that· even the overall per-
centage of Scheduled CastesiScheduled Tribes employees of BHEL 
at present is less than the prescribed percentage for. them, namely 
15 per cent for Scheduled Caste and 71 per cent for Scheduled Tribe. 

The Committee are unhapPy to note that Groupwise, the percen-
tage of Scheduled CastelScheduled Tnbe. in Group A is 5.76 and 
0.72 in Group B 4.62 and 0.88 and in Group C it is 11..79 and 1.63. 
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l'hese percentages are far below the preac;r1bed percentageS for 
S¥hedUJerc1 ,CasteISebeduledTHbe employees. Even in Group D the 
percentage·.of8eheduled Tribe is only 2.48 as against the f-rescribed 
percentage of 7.5. The Commt,tee recommend that BHEL should 
make concerted efforts to increase 'the intake of Scheduled Castes iJt. 
Groups. A, B&C and of. Scheduled Tri~ in all the four Groups bl 
resorting to,special recruitment alld by relaxing the standards~ 

Reply of GoVeI'.DIIleDt 

From 28.7.1970 to 31. 3.1986 the percentage of Scheduled Castes 
to the total number of emploYees tn BHEL has increased from 9.12 
per cent to 14.:40 per cent which is very clOlle to the prescribed All-
India percentage of 15 per cent. In the case of Schedul~ Tribes, 
the percentage increased from 0.60 per cent to 1.63 per cent. The 
low level of ST representation has been due to non-availability ~ 
Scheduled Tribe candidates. Group-wise the percentage. of Schedul-
ed Castes I Scheduled Tribes in Groups A, B. C & D as on 31.3.1986 
is as under:-

--.. ,~,-, 

'Scheduled Castes Scheduled Tribes 

Group'A' 7.08 ' 1.38 

GrouP'" 3.93 0.58 

GroapOC' 13.81 1.72 

Group'D' 27.63 2.59 
------

2. In pursuance of the Recommendations of the Committee, BHE:. 
have Jssued fnSt.r'!.1ctions to all the Units to make concerted efforts 
to increase the intake of Scheduled Castes in Groups A, B & C 
and Scheduled Tribes in all the four groups by resorting to exclusive 
recruitment and by relaxing the standards. 

[Ministry of Industry (Deptt. of Public Enterprises). 
O.M, No. 4(2) 1M-FE. XI dated 8-7-1988.] 

ReeommendatioD SL No. 48 (para No. 4.%2)' 

The date relating to staff strength in Hyderabad Unit and 
two ..Plants of Hardwar Unit of BHEL in 1983 as given in VI, VII & 
WI indicates that apart from shorfaUs in Groups 'A' and 'B' there. 
are considerable shortfalls in Groups 'C' and 'DJ also. The Commi-
ttee need hardly stress that earnest and vigorous efforts should be 

.made to wipe out the shortfalls in these two Groups for which high 
technical quaUfications are not necessary. Scheduled. CasteslSche-
~u1edTribes possessing the minimum educational qualification should 
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.. selected; ami -given- intensive Training. in order to equip them 
fer specific jobs. The Committee refuse to believe that SChedUled 
CastelScheduled Tribe candidates are not available for the posts of 
Clerks, Daftry, Record Keeper, Mali and Attendants for which no 
technical skills are needed. 

Reply of Govemment 

Government have accepted the Recommendation of the Com-
mittee that in. order to wipe out the shortfall in Group C & D posts. 
Persons belonging to Scheduled CasteslScheduled Tribes possessing 
the minimum educational qualification should be selected and given 
intensive training in order to equip them for specific jobs. In pur-
suance of this RecoInmendation, BHEL have issued instruction to 
all the units on 5. 7 ~ 86 that non-technical and quasi-technical posts 
under groups C & D where requisi.te number of Scheduled Castel 
Scheduled Tribe candidates are not available even after relaXing the 
standards of selection, SqST candidates possessing the minimum 
qualification may be selected as trainees to the extent of reserved 
vacancies and given intensive training to equip' them for the specific 
job. 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4 (2) IM-PE. Xl dated s.7-1988~] 

Recommendations SL No. 49 and 50 (Paras No. 4.23 and 4.24) 

The Committee regret to note that except for Scheduled Castes 
in Group D, there is shortfall of Scheduled Castes and 
Scheduled Tribes in all the Groups in both the Plants of the Hardwar 
Units. Inspite of this shortfall exclusive advertisement for Sche-
duled Castes and Scheduled Tribes was issued by Hardwar Unit only 
once in 1975 when backlog was reduced to some extent. The Com-
mittee fail to understand the reasons for not issuing exclusive adver-
tisements subsequently. The Committee need hardly emphasise that 
special recntltment exclusively for Schedule-d Castes and Scheduled 
Tribes is the only way to clear the ba,eklog of reserved vacancies and 
recommend that special rec.ruitment should be resorted ,to as often 
as it is felt necessarylpossible. 

The Committee have been told at the time of offidal evid-
enoce that a special scheme to tackle the problem of shortfall in 
Scheduled Tribe category is not yet finalised. The Committee recom-
mend that the scheme should be finalised without any further delay 
and implemented in all earnestness to reduce the backlog of Sche-
dUled Tribes in the Services of BHEL. The Committee would like 

I 
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to be appri8ed ot the scheme and the results achieved after its Jm. 
plementation. The Committee suggest that special recru1tmeat; 
should be resorted to for this purpose. 

~Y of GoveInuDeat 

Government have accepted Recommendations of the Committee 
on the We1fare of Scheduled Castes & Scheduled Tribes' and in puI'-
suance of the Recommendations. BHEL have issued instructions w 
all the Units on 5.7.1986 that special recruitment exclWlively !Dr 
Scheduled Castes and Scheduled Tribes should be resorted to as 0t-
ten as it is felt necessu:Y. 

2. BHEL have also since finalised a scholarship scheme for Sch. 
duled Tribe candidates st.udying in the final year of engineering 8Dd 
circulated it in May, 1985 to the engineering colleges located near 
BHEL units all over the country, but the response was not encour-
aging and most of the engineering Colleges had informed that 
no student had opted for the scheme. A copy of BBEL letter No. 
AA: PER: R: 09 dated 6-5-85 circulating the scheme is enclosed. 
(Annexure IV) BHEL made another effort and issUed an adve~ 
ment in November, 1985 on all-India basis but most of the candidatea 
who had responded against the advertisement were already in receipt 
Of scholarships. In 1986 BHEL have again cireUlated the scheme to 
alI the engineering colleges for sending names of students interested 
in being considered for BHEL scholarship. After the names are 
received, the same will be considered for grant of scholarships and 
the result will be intimated by BHEL. 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4(2) /34-PE. XI dated 8-7-1988.] 

Beeommendation SI. No. 51 (Para No. 4.37) 

The Committee note' that during the years 1981 to 1983. 91 em-
ployees from Hyderabad Unit were sent abroad for training. out of 
which 9 employees belonged to Scheduled Castes and none to Sche-
duled Tribe. From Hardwar Unit. out of 80 Executives trained abroad, 
only two were Scheduled C&SteslScheduled Tribes during the same 
period. The Committee have been informed during evidence that in-
formation regarding availability of suitable Scheduled CastelSche--
duled Tribe employees is now being furnished while putting up any 
training proposal to the Chairman & Managing Director for approval 
The Committee recommend that preference should be given to Sche-

, duled CastelScheduled Tribe officers for various training programmes 
1400 LS-3 



" MId' inlDdia ,aad abroad 80 as to familiarise' them with the modera 
met.bodaof'management &: tecimologYandthereby, equiptbem'to 
occupy higher executive posts in Bharat Heavy Electricals' Limited. 

Beply of Government 

Government have accepted the Recommendation of the ComInittee 
on the Welfare of Scheduled Castes & Scheduled Tribes and in pur-
suance thereof, BHEL have issued instructions to all the Units on 
5.7.1986 that preference should be given to'Scheduled Castel &he-
duled Tribe Officers for various training programmes held in India 
and abroad so as to familiarise them with the modem methods of 
management and technology and equip them for being considered 
fOr: higher posts in the Company. 

[Ministry of Industry, (Deptt. of Public Enterprises) 
O.M. No. 4j2/84-PE. XI dated 8-7-1988.] 

Comments of the Committee 

The Committee will like to be apprised of the number of SCstSTs 
elIlcers separately, sent for training in India and abroad as against 
tile general category officers. 

Reeommendation SI.No'. 52 (Para No. 4.38) 

The Committee have also been informed during evidence that 
inst;ru<;tions h~ve been issued to the various Units of Bharat Heavy 
Electricals Ltd. to organise special training for Scheduled Caste I Sche-
duled Tribe engineering trainees selected with relaxed standards to 
improve their efficiency and provide technicallmowledge. The Com-
mittee recommend that the training programme should not be con-
fined to the category of Engineers only but other categories of em-
ployees belonging to Scheduled Caste I Scheduled Tribe who are re-
eruited with relaxed standards should also be given extra training 
., enable them to come up to the standard of other employees. The 
Committee further recommend that details of extra training to be 
glven to Scheduled Castel Scheduled Tribe employees in various 
.tegories of posts should be drawn up by the Corporate office for 
the sake of uniformity and instructions shOUld be issued to all the 
·ats. The Committee· desire that 'a copy of the instructions issued 
... "this regard should be furnished' to them 'for information. 

Rep)y of GoVeI'DDlent 

'lffiEL have full-fledged tTair:iingschools in an the major unitt 
_ere training programnies' for skill updationfor Artisans and super-
• ~y Development Progratnl'tleS' and Development Programmes for 
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,Junior and middle level ofticers are beld. All employees includ,. 
iDg those belonging to Scheduled Castes\Scheduled Tribes are deputed 
for such pro~. 

2. In 'December, 1984 BHEL isSUed instructions to all the Unite 
that the immediatesuperio1'8 of the Scheduled Caste/Scheduled Tribe 
employees should take special case to identify the training needs of 
such employees and ensure that they are sponsored for suitable 
training programmes. 

3. In pursuance of the Recommendation of the Committee, BHEL 
bave issued further instructions to all the Units on 5-7-1986 (coW 
enclosed) (Annexure V) reiterating their earlier instructions o! 
December 1984 and advising the Units to ensure that Scheduled 
Caste and Scheduled Tribe employees are sponsored for trainitl. 
programmes referred to in para 1 above. The Units hEJ,ve also beeD 
advised that it would be useful to earmark 25 per cent of the seatll 
for Scheduled Caste/Scheduled Tribe employees. 

[Ministry of Industry (Deptt. of Public Enterprises) 
OM: No. 412/84-PE. XI dated 8-7-1988} 

Bec:ommendation SI. No. 53 (para No. 4.53) 

The Committee regret to note that no apprentice belonging 10 
Scheduled Tribe was recruited for training in Hardwar Unit 
(REEP) of Bh:u-at Heavy Electrkals Ltd. during the years 1981 to 
198~. The Committee' recommend that with a view to attracting 
more and more candidates belonging to Scheduled Castes/Scheduled 
Tribes, the Company Rhould advertise their tTaining programm. 
in leading newspaper in regional languages and also througlt. 
broadcasts over AU India Radio. 

Reply of Governmeat 

Government have accepted the Recommendation of the Com-
mittee on the Welfare of Scheduled Castes and Scheduled Tribe!.. 
In pursuance of the Recommendation, BHEL have issued instruc-
tions on 5-7-86 to all the Units to ensure that sufficient number of 
Scheduled Caste/Scheduled Tribe candidates are recruited as ap-
prentices for training under the Apprentice Act so that reserved 
posts could be filled up by absorption of these tTained SC/ST CaD-
didates. The Units have alaI) been advised that if, for the purpoee 
of such recruitment, sufftcient number of Scheduled Caste/Schedul-
ed Tribe candidates are not available through the Employment Ex-

.. c:hange, the training programmes may be advertised in leadial 
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newspapers in regional languages . and also broadcast on All India 
Radio with a view to attracting more and more Scheduled Castel 
Scheduled Tribe candidates. 

[Ministry of Industry (Deptt. of Publk ~terprises) 
O.M. No. 412f84-PE. XI dt. 8-7-88.] 

Recommendations SL Nos. 54-56 (Para Nos. 54-4.56) 

According to tile information furnished to the Committee, it is 
seen that total number of trained apprentices absorbed in Hardwar 
Unit (REEP) was 203 in 1981, 182 in 1982 and 72 in 19&3 out of 
which those belonging to Scheduled Castes numbered 30 in 1981" 
21 in 1982' aDd 7 in 1983 while none belonged to SchedUled Tribes. 
According to instructions iSSued by the Ministry of LabolU' vide 
their O.M. No. DEGT: 2 (6), dated 28-5-1980, 50 per cent of the 
direct recruitment vacancies Should be filled ,up by trained appren-
tices. The Commit~ee recommend that in order to make up back-
lo~ in reserved vacanCies, all trained apprentices belonging to 
Scheduled Castes I Scheduled Tribes should be absorbed in services of 
Bharat Heavy Electricals Ltd ' 

In regard to their policy of absorbing trained apprentices, 
the Committee have been informed that after completion of their 
training, apprentices are relieved with advice to get their names re-
gistered wlth local Employment :Exchange. As and when vacan-
cies arise, Bharat Heavy Electricals Ltd. contacted the local Emp-
loyment Exchange to nominate the apprentices trained at Bharat 
Heavy Electricals Ltd. The representative of Bharat. Heavy Elec. 
iricals Ltd. also stated during evidence that under Apprentices 
Act, it WflS not their responsibility to give serv:ce to apprentices . . 

The Committee feel that the entire burden of nominating 
the trained apprentices should not be placed on the Employment 
Exchange. Even though the names are required to' be sponsored 
by the Employment Exchange, Bharat Heavy Elect~als Ltd. 
should also keep a close watch that their trained apprentices parti-
cularly those belonging to Scheduled Caste and Scheduled Tribe 
communities are nominated by the Employment Exchange. 

Reply of Government 

In pursuance of the Recommendation of the Committee that all 
BHEL trained Scheduled Castel Scheduled Tribe apprentices should 
be absorbed in' services of BHEL to make up the backlog in reser-
ved vacancies, the Company have issued instructions to aU the 
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'Un¥a ~ 5-7-1986 to ensure that while filling up vacancies by ab-
~ of ~t Apprentices, the re.erved quota inclUding the back-
log, if any, lB ~ b7 absorption of tlle ~ ~pp,renticea subject t. 
5 per cent of the total number of posts tilled as provided in Govern-
ment Directives. For this purpose the Scheduled CastelSchedul-
eel Tribe candidates in junior batches may also be considered if 
sufficient number pf candidates belonging to these communities . 
are not available in senior batches. 

2. The aforesaid instructions enjoin all the Units to further en-
sure that whenever recruitment from trained Apprentices under 
the Act is to be made, candidates belonging to Scheduled 
Caste/Scheduled Tribes are informed of it at their last known ad-
dress to get their names sponsored:from the Employment Ex-
change/recognised Associations/Institutes. 

'. 
[Ministry of Industry (Deptt: of Public Enterprises) 

O.M. No. 4/2/84-PE. XI dated 3-7-1988.] 

Recommendations S1. Nos. 51-5t(Para Nos. 5.7-S.9) 

The Committee note that there is reservation for allotment 
of residential quarters to Scheduled Caste/Scheduled Tribe em-
ployees of BHEL to the extent of 10 per cent in respect of type A 
quarters and 5 per cent in allotment of type B and C quarters. 

The Committee note that in Hardwar Unit out of a total of 
4770 employees who have been provided housing accommodation 
229 belong to Scheduled Caste/Scheduled Tribe Commwrities. 
Break .. up of these figures according to the type ot quarte.1"S has not 
been given. The Committee desire that the Undertaking must 
ensure that accommodation of types A, Band C is allotted to Sche-
duled Caste/Scheduled Tribeeroployees at least to the extent of re-
servation to which they are entitled. 

The Committee regret to point out that in Hyderabad' Unit 
the Dumber of quarten allotted to Scheduled Caste/Scheduled 
Tribe in types B and C is less than 5 per 'Cent The Committee 
recommend that 5 per cent reservation tnTypes Band C quartera 
must be followed strictly and in future allotments this shortfall 
should be made up. 

.Bepiy " Go~t 

The Committee have recommen~ that in the ,carte of Hardwar 
'Unit of BHEL, anoiment of Type 'A, 'B andC quarters to Scheduled 



31 

C~te and Scheduled Tribe ,employees at least to the extent of their 
entitlement as per reservation should be ensured,'and in the case 
of Hyderabad IDlit, 5 per cent reset vation iii Types 13: antiC quarters 
must be follOWed: strictly and in future allotments the shortfall 
should be made up. 

, 
2. Acting upon the above, recommendations, BHEL have gone a 

step further and have issued instructions to all the units on 5-7-86 
that reservation for allotment to the extent of 10 per cent of Type A 
Cluarters and 5 per cent Of Type B and C quarters to Scheduled Caste 
and Scheduled Tribe employees should be followed strictly and 
.efforts made to make good the shortfall in the future allotments. 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No.4:2!84-PE. XI dated 8-7-1988.] 

Recommendations Sl. Nos. 60-62 (Para Nos. 5.20-5.22) 

The Committee note that both the Hyderabad and Hardwar 
Units of Bharat Heavy. Electricals Ltd. are operating a n~ber of 
Welfare Schemes for the benefit of their employees and their fami-
lies. The .committee furth!:'!' note that for socio economic deve-· 
lopment of weaker seCtions including SCheduled Caste/Scheduled 
Tribes. Hyderabad Unit has started certain activities like estab-'. . lishrnent of fodder farms, opening of Community Centre etc. in a 
neighbouring village while Hardwar Unit has adopted two neigh-
bouring villages for'W'elfare activities. The Committee recommend 
that instead of piece-meal activities here and there, the Bh~ . 
Heavy Electricals L~d. units should make a survey of the villages 
in peripheral areas and adopt villages with concentration of Sche-
duled Castes Scheduled Tri})es for their all-round development. 

The Committee also recommend that a scheme should be 
devised for giving scholarships to the children of poor Scheduled 
Castes and Scheduled Tribes living in peripheral villages so that 
more and more Scheduled Caste/Scheduled Tribe children are able 
to get education. 

The Committee further recommend that village Develop-
ment Programmes should be implemented in coordination with 
other Developmental agencies of the State Government to avoid dup-
lication. Wide publicity should be given to the various Welfare 
Schemes so that maximum number of Scheduled Caste1Scheduled 
Tribe persons can take advantage of the Welfare Schemes. 
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Reply of GoVeJ'D1DeDt 

So far BREI. have adOpted 35 villages.in the peripheral areas of 
its units in U.P., M.P., Punjab, A.P., Tamil Nadu aDd Karnataka. 
They include Tosbahbad, Hetampur and Anneicki villages in UP. 
with a population of Scheduled Castes to total population as 33 per 
cent, 92 per cent and 69 pP.t" cent resPectively, and three villages 
adopted by Hyderabad Unit with a population of Scheduled Castea/ 
Scheduled Tribes to total population as 23.'18 per cent. 

2. In the villages adopted by BHEL, with a view to assisting all 
the school~going children in general and Scheduled CastelSche--
duled Tribe children in particular. uniforms, woolen clothes, edu-
cation and books are distributed regularly. 

3. In pursuance of the Recommendations of the Committee, 
BHEL have issued instnlction to all the units on 5-7-86 as 
under:-

" (a) The Units should make a survey of the villages in peri-
pheral areas and adoPt vIllages with concentration of 
Scheduled Castel Scheduled Tribe population for their 
all-round development. 

(b) A scheme may be devised for giving scholarships to the 
children of poor Scheduled Castes!Scheduled Tribes liv-
ing in peripheral villages so that more and more Sche-
duled Caste/Scheduled Tribe children are able to get 
education. 

. (e) Village development programmes should be implemented 
In coordination with other developmental agencies of the 
state Government to avoid duplication. 

Wide publicity should be given to the various Welfare 
Schemes so that rn~ximum number of Scheduled Castel 
Scheduled Tribe per80IlS can take advantage of the Wel-
fare schemes. 

[Min~trv of Industry (Deptt. of Public Enterprises) 
• O.M. No. 4(2) IM-PE. XI dated 8-7-1988.] 



CHAPTER m 
RECOMMENDATIONS!OBSERVATIONS WHICH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN VIEW OF THE GOVERN-

MENT REPLIES 

Recommendation SI. Nos. 7-10 (Para Nos. 2.11-2.14) 

The Committee note that the orders issued by the Depart-
ment of Personnel and Administrative Reforms r.egarding reserva-
tions in services are circulated simultaneously by the Department 
of Heavy Industry to the Public Undertakings under their admin-
istrative control for necessary action. Unless the orders are sU'Cb. 
that action is required to be taken by the Bureau of Public Enter-
prises, the Department of Heavy Industry do not wait for the advice 
of the Bureau. 

The Committee further note that the reservations indirect 
resettlement have been enforced in BHEL w.e.f. 28-7-1970 while 
the first directive by the Bureau of Public Enterprises was issued 
to the administrative Ministries on 18-9-1969. The Committee have 
been informed during evidence that delay in extending reservation 
or~ers to BHEL occurred' as there was no clause in Articles of As-
sociation of the Company, as originally drafted,' which could enable 
the Government to issue Directive to BHEL on reservation. TAe 
Art:cles of Association had consequently to be amended. 

The Committee regret to note that it took almost a year to 
amen'! the Articles of Association of the Company and as a result 
the Scheduled Caste/Scheduled Tribe candidates were denied the 
benefit of reservation during that period. The Committee are of 
the. firm opinion that the reservation. orders should have been made 
a'1nlirahh from the date of issue of the orders by the Bureau of 
Ppb'ic Enternrises and not from any future elate. 

, ....... -~---
The Committee are not convinced with the plea of the Ministry 

that the Government Directive could not be enforced in the absence 
of any enabling provision in the Articles of Association· of the com-
pany. They would like to stresg that the Governmp.nt J)iref'tive 
regarding reservations would superimpose on any Article of Assocf .. 
tion of the Company. The Committee also note that Article 11ft 
of the Articles of ABsoeiation of the Company clearly provided that 



the DirectorI shall give immediate eftect to the Directive iRuecl by 
the Government. 

• j 

The Committee trust that the 8S8Ur8DCe given by the ~ 
presentative of the Department of Heavy Industry. that eftor1a wWe 
being made to fill up the shortfall in reserved pos1s on the balta 
of total strength of the Company which would tantamount to the 
directive on reservation beco~ng applicable from the date of forma-
tion of the Company would be fulfilled in letter and spirit. 

IIepb- of ~l'IItIlelt 

The Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes have observed that the reservation orders in respect' of 
Scheduled Castes and Scheduled Tribes should have been made 
applicable in BHEL from the date of issue of the orders by BPR 
and not from any future date and that the Ck>vemrnent directive 
relating to representation of Scheduled Castes and Scheduled T-ribes 
in BHEL should have been implemented without resorting to the 
amendment of A.rtic1e 116 of the Articles ,of Association of the Com-
~. , 

2. The matter haa been exarniD.t!d. Article 116 of the Articles 
of AsIociatiDn of BHEL before amendment made in June, HnO read 
u 1.IIlder: - · 

116. N'Otwithstanding anything contained in any 'Of these 
Articles, the ~dent may. from time to time, issue such 
direeUve as he may COD8ider necessary in regard to the 
conduct of the business of the Company or Directors there-
of and in Hie manner may vary and annul any such di· 
rwUve. 'nle Directors shall give immediate effect to 
direettves 10 issued. 

Law Ministry. who were consulted at that time. on the Question 
of amendment of Articles of Association of the Public Sector Under-
takings had advised that the express10n "affairs" used in relation • 
to an enterprise would cover matters relating to its internal Ad-
miatstration, while the expression: "bwIiDea" wonld include matters 
pertaining to the activities of the particUlar enterprise.· It ..... 
aJ.o indicated that a provisiDn relating to the reemitment of staff 
would eome more appropriately under the mcpression "atratrst ' aNi 
.. under "builD..... It was. therefore. held that if the releaftt 
provieton in the .Article conftned the scope ofclireetift 110 the oon~ 
duet of the .~.. of 1he enf:eTprlse only, it was DOt possible 
to iJeUe directives on matten relating to recruitment etc., Tt was 
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further held that in the cue of Public Enterprises the relevant pro-
viIlon 1Ih00000d' be such as would' not limit the President'spowera to 
~e directives on lOme of the aspects of the working of the Enter-
priIee, lib resertatiGn for ses and STs etc. Accordingly. BPE 
adviled various Ministries that the Articles of Association/Statutes 
of Public Enterprises under their Administrative Control should 
()()ntain the provision for issue of directives on the "affairs" of the 
concerned enterprises. The Ministries were also advised, in the 
cue of existing Enterprises. the Articles I Statutes should be reviewed 
from this angle and steps taken to carry out amendments that may 
be necessary. 

3. In View of the above advice of Ministry of Law /BPE, BHEL 
were requested to amend Article 116 of the Articles of Association. 
Article 116 of the Articles of Association of BHEL as appeared after 
.aJIlendment is as under: ~ 

116. Notwithstanding anything contained in ~ of these 
A,rticles, the President may, from time to time, issue such 
directives as he may consider necessary in regard to the 
Conduct of business and aftairs of the Company Or Direc-
tors thereof and in like manner may vary and annul any 
such directive. The Directors shall give immediate effect 
to directives so issued. . 

-i. In regard to fitting up of the shortfall in reserved posts on the 
basis of total strength of the Company, it may be stated that as on 
21-7-70 representation of SCs and STs to the total number of em-
ployees on rolls of BHEL was 9.12 per cent and 0.60 per cent respec-
tively. As a result of the implementation of the reservation orders, 
the percentage of SCs and STs to the total number Of employees on 

. rolls as on 1-1-84 increased. from 9.12 to 13.72 per cent and from 
0.60 per cent to 1.55 per cent respectively against the All India 
percentage of 15 per cent and 7~112 per cent as prescribed in the 
presidential Directive. ! 

5. BHEL has taken the follOwing steps for improving the. re-
presentation of sCs and STs in the Company:-

(i) Exclusive advertisements for SC/ST reCruitment wherever 
required; 1 '" 

(ii) 50 per cent of future recruitment to be from SC1ST. 
wherever backlog exists; and 

(iii) Deputing special recruitment tellms to tribal areas. 
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6. The above step$ taken' by BHEL have further imprQved the 
position in as m.uch as the percentage of Scheduled Castes has 
increased trom. 13.72 per cent to 14.40 per cent as on 31..a-86 which 
is very close to the percentage of 15 per cent prescribed in the presi-
dential Directive. 

7. In the case of Scheduled Tribes, the percentage increase has 
bet:n marginal, that is, from 1.55 per cent to 1.63 per cent. This. 
is hecause suitable Scheduled Tribe canctidates even with relaxed 
standards are not available. Whenever the special teams were sent 
to the tribal areas and candidates belonging to Scheduled Tribe 
community were selected. they did not join mainly because they 
did lJilt want to be far away from their native places. BHEL will 
oontir!ue to make efforts to further improve the representation of 
Scheduled Tribes in the Company. In pursuance of Recommenda-
tfon Nn. 10 of. the Committee, BHEL have also issued instructions 
in luly. 1986 to all the Units to make all out efforts to increase the 
representation of SCs/ST!. 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4/2/84-PE. XI dated 8-7-1988] . 

............ eDdation S1. No. 17 (Para No. 2.38) 

'nle Committee also suggest that Departmerit of Heavy Industry 
mould arrange similar training cOurses for the benefit of Liaison 
Oftleers in the various. public enterprises under their control. 

Reply of Govenmumt 

The Committee have sU'ggested that the Department of Public 
Enterprises should arrange trafnin~ courses for the benefit of Liai-
110ft Offtcers in the various Public Enterprises under their control. 

2. In this connection, it may be stated that the Instt. of Sec-
retariat Training and Management under the Department of Per-
sonnel and Training conducts training courses for Liaison Officers 
in the Ministries/Departments of the Government of India. The 
Liaison Officers of the Public Undertakings can also partiCipate in 
such. training programmes. This position has been brought to the 
notice of the Chief Executives of all Public Sector Undertaklngs 
under the administrative control of Department of Publie Enter-
prises and they have been advised to direct the I~iaison Officet'S for 
Sclleduled Castes and Scheduled Tribes in their undertakings to 
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contact the above institute for participation in their training prog_ 
rammes. 

[Ministry of Industry (Deptt. of Public Enterprises) 
O.M. No. 4(2)/84-PE. XI dated 8-7-1988.1 

Recommendations SL No. 29 (Para No. 3.37) 

The Committee note that relaxation in written tests qualifying 
marks is given to Scheduled Castel Scheduled Tribe candidates in 
the case of recruitment of Engineer' Trainee posts. The Commit-
tee recommend that the maximum number of marks given to Sche-
duled CastelScheduled Tribe candidates as relaxation in written test 
should .be specifically stated in the Recruitment Rules. It should 
also be preciselv mentioned in the advertisement for recruitment 
by a written' t~t. 

Reply of Government 

BHEL gives relaxationlconcessions to SqST candidates in the 
recruitment of Engineer trainees as under:-

(a) All the ST candidates who appear in the written test are 
called for interview irrespective of their score in the 
written test because of the backlog fn this category. In 
the case of SC. candidates, the cut off point is decided 
depending upon the number of candidates to be called for 
interview for the number of posts reserved. This is done 
as there is no backlog of posts reserved for Scheduled 
Castes in the categcry of Engineer trainees. 

(b) SqST candidates are interviewed separately by a Com-
mittee which includes a representative of SCIST Com-
munity. The Committee examines such candidates in 
the interview with standards lower than those adopted 
for general candidates. 

(c) It is, however, not possible for BHEL to specify a general 
standard of relaxation as it varies from faculty to faculty 
and Iyear to year depending on the performance aT candi-
dates and the number of vacancies reserved for Scliedul~ 
Castes .and Scheduled Tribes and the position of bRcklog,' 
if any. 

2. In view of the position explained above, .it does not appear 
to be practicable to specify the general standards 0f relaxatinn in 
the Recruitment Rules I vacancy advertisements. Ii js. t-owever" 
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==~~c;:~a!:r~ ~~;:;u:o: ::~ : 
.general candidates. 

[Ministry of Industry (Deptt. of Public Enterprisel) 
O.M. No. 4(2) /84-PE. XI dated 8-7-1988~] 

Beeommendatioa SI. No. 31-33 (Para Nos. 3.59-3.61) 

The Comn:tittee note that in BHEL there is Career growth pro-
IIlOtion policy unlike in Central Government offices which have 
vacancy oriented 'SyStem of promotion. Under Career Growth 
policy promotion does not depend upon availabili,ty of vacancies 
and the employees including those belonging to Scheduled Castel 
Scheduled Tribe who have completed a prescribed. period of service 
in the lower grade are upgraded subject to their satisfactory per-
formance. There is reservatioo. in promotion to the extent of 15 
per cent for Scheduled Castes and 7 i per cent for Scheduled 
Tribes which'is effective from 4-11-1974. Scheduled Caste/SChedul-
ed Tribe employees who come within the zone of consideration are 
given 5 marks concession and' are adjudged separately by the De· 
partmental Promotion Committee which assess their suitability. 

The Committee feel that in Central Govemment offices, in 
·proJIl1)tfons made on the basis ()f seniority subject to Iltness there 
is DO possibility of Scheduled CastelSebeduled Tribe employees . 
being dropped from promotion if the vacancies are available and 
are also reserved in aoeordance With the points in the toster, unless 
they are found unfit for promotion. 

The Committee are of the view that in the absence of any 
roster I(YfRenI of promotion for Schedul~ C..asteslSeheduled Tribes 
in BHEL, the Seheduled CastelSehedu1ed Tribe employees have 
not been placed in any advantageous position by the extension of 
the ~heme of reservation in p1'OmOtionto that undertaking since 
1974~ The Committee would like the Department of Personnel and 
Bmeau of. Public Enterprises to examine to .at extent the ele-
ment of reservation in promotion is beneficial to Scheduled Castel 
SchedUled Tribe employees in the undertaking which have career 
growth poltcy of promotion. The Committee desire that some 
procedure should be devised to ensure that the pt'escribed percent-
8lf&; under the Relet \fationOrders go to emDloyees belonging to 
Scheduled CamelScbeduled Tribe under this scheme. 
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lteply of Government 

BHEL is following career growth promotion -policy. Under-
this policy all SC/ST employees upto the lowest rung of Group, 'A' 
,pqsts whofulfU the eligibility period in terms of length of-service 
ill a grade are included in the consideration zone and promoted un-
_ someone is found unsuitable for promotion on account of poor 
performancelhabitual absenteeism I m.isconduct etc. Thus those 
who are in the consideration zone have even hundred per cent. 
chances of promotion unless they are found unsuitable for promotion 
on accoUnt of poor performance/habitual absenteeism/misconduct 
etc. 

2. Nevertheless, as recommended by the Committee, the promo-
tion policy of - BHEL has been considered in consultation with 
Bureau of Public Enterprises (BPE). They have examined in 
depth such promotion policies in various public sector undertak-
ings in consultation with the Department of Personnel & Trg. In 
Nspect of organisations where the Promotion policy was not ia 
con1ormity with the reservation policy of Govt., BPE have issued 

. instructions vide their O.M. No. 6/21j85-BPE (SC/ST Cell) dated -
29-6-87 (copy enclosed) (AnneX'Ul'e VI) BPE have advised that 
-BHEL may be instructed to amend their career gt'9Wth promotion 
policy to bring it in conformity with the conditions laid down in 
their O.M. dated 29-6-87. A copy of BPE's advice has been-forward-
ed to CMD, BHEL for taking necessary action. 

[Ministry of Industry (Deptt. of Public Enterprises) 
• O.M. No. 4(2) /84-PE. XI dt. 22-7-88.] 



CHAPTER IV 

RECOMMENDATIONSIOBSERVATIONS IN RESPECT OF WHICJI 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

THE COMMITTEE AND WHICH REQUIRE REITERATION 

Reeomm8ndetioil 81. No. 1 (Para No. t.15) 

The Committee note that the Board of Directors of Bharat Heavy 
Electrica1s Limited consists of five full-time functional Directors in-
cluding the Chairman and Managing Director, five part time Diree-
tors and two Directors from the Ministry of Industry. Government 
of India. None of the Directors belongs to Scheduled Castes or Sc» 
duled Tribes. The Committee further note that the Appointments 
Committee of the Cabinet is the final authority for welection of 
.functional Directors from a panel of names suggested by PubUc 
Enterprises Selection Board. The Committee recommend that .. 
a matter of policY, on the lines of nationali~d banks, at least one 
person belonging to Scheduled Castes/Scheduled Tribes should '-
appoiDted on the Board of Directors of BHEL with a view to safe.. 
guard the interests of Scheduled Caste/Scheduled Tribe employeee. 
The Committee firmly believe that with sincere and concerted eIl-
orts it should not be difficult to find a person of 'merit and compet-
ence' from aplOngst Scheduled Castes!Scheduled TrIbes tor appoin ... 
ment on the Board of Directol'S.! 

'nle Committee WOUld, therefore, like the Government to ensure 
that at least one Director is appointed on the Board from the Selle-
duleti Castes/Scheduled Tribes at the earliest opportunity. 

Repl,.. of Govemmeat 

At present there are 5 functional Directors on the Board of BBEL 
including Director (Finance) who is holding current charge of the 
duties of CMDt BHEL till the post ~s fUled on a regular basts. . In 
addition, there are 3 ofBcial part-time Ditectors on the Board ,c1f 
BHEL. None of these Directors belongs to Scheduled Casteel 
'Scheduled Tribes. 

2. Selection for appointment of functional Directors on the &ard 
'Of BHEL is made by Public Enterprises Se1eetionBoard and wit. 
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the approval of Minister of Industry. The proposal for appoini-
ment of an officer as a Director on the. Board of BHEL is submitted 
to Department of Personnel and Training for approvals of ACe 
who is the final authority for approving such appointments. 

3. Director (Personnel) of BHEL is on the Board of Management 
of the Company. According to the standing instructlons of Govern..; 
ment as contained in BPE's brochure on Reservation for Scheduled 
Castes and Scheduled Tribes in posts/services under the Public 
Enterprises the Chief Personnel Officer/Personnel Director in the 
pubLc sector enterprises will personally be responsible for ensuring 
the compliance of instructions regarding reservation for SCheduled 
Castes/Scheduled Tribes. In view of these clear instructions, the 
interests of Scheduled Castes/Scheduled Tribes employees of the 

.Company are adequately safeguarded by the Liaison officers in. the 
Units and Director (Personnel) in the Corporate Office of BHEL 
and, it may not be necessary to appoint a person belonging to 
Scheduled Castes/Scheduled Tribes as a Director on the. Board of 
BHEL specifically for safeguarding the interests of Scheduled Castes/ 
Scheduled Tribes employees. 

4. The Bureau of Public Enterprises (BPE) have also been 
eonsulted in this regard. They have int;mated that on a number 
of occasions in the past, similar recommendations have been made 
by the Parliamentary Committee on t.l:te Welfare of Scheduled Castes 
and Scheduled Tribes while examining various other undertakings of 
the Central Government. The recommendation has been examined 
earlier also. In the view of the Government it is not desirable to lay 
down a policv that there shall be a Director belonging to SC or s'r. If 
suitable candidates belonging to SC or ST are available they will. be 
appointed. as Director in the nonnal course of, selection. 

[Ministry of Industry (Deptt. of Public Enterprises) 
O,M. No. 4(2) IM-PE. XI dt. 22-7-00.] 

Comments of the Committee 

Please see Chapter 1, para 1.4.· 

Recommendation SI. Nos. 11-12 (Para Nos. 2.15-2.16) 

Reservations in prom()tion have been effected in BHEL w.e.f. 
~1l-1974. The Committee have been informed during evioenee 
that in the directive received in 1970, there !WaS no prOvision for 
~eservation in promotinns made on the basis of seniority subject to 



c 
.... The ptVriaion. was maee1n' the 8lIbrequent 'direetiw'-..ci 
by the :Bureau ,of Public Enterpriaes in November. '19M. 

The Committee note that reeervatioo.s in. promotiou OIl ..... 
bMis uf seniority subject to fitness were made applicable to Mia-
istriesjDepartments in November. 1972 vide Department of PersoDDel 
O.M. No. 2~12171-Estt. (SCT) dated 27th Ndvember una: On r. 
ceipt of. these orders the Department of Heavy Industry ahould ~ 
have circulated them to BHEL and other public enterprises under' 
their aCmjnis.trative control for necessary actiOn, wi1houtde1ay and 
without waiting for any directive from the Bureau of Public Boter-
prises. The Committee feel strongly that as a result of delay of 
two years in enforcement of these orders the Scheduled CasU!/ 
Scheduled Tribe employees have been deprived of the opportunity 
for two years to get promotional. quota under these orders without 
any fault on their part. The Committee recommend that the :De-
partment of Heavy Industry should fix responsibility for the ~ 
lapse in applying these orders toBHEL in 1972 itself. The Com-
mittee would like to be informed of the invesUgations mac:le aad 
action taken in the matter. The Committee would also like the 
Government to consider as to how the persons who have su1fered 
on aceount of this delay should be compensated. 

BepJy of GovenuDent 

The recommendations of the Committee have been examined ill 
consultation with the Bureau of Public Enterprises (BPE). BPR 
have stated that they had circulated Department of Personner. 
O.M. No. Z7f2171-Estt. (SCT) dated 27-11·72 to all Ministries! Depart-
mentsof the Government of India with their O.M. No. 6(l)n2-BPB 
(IC) dated 24-4-13 with a request that PSUs under the administrative 
control 1'l1a!Y be asked to follow these instructions with immediate 
effect. It was also mentioned in BPE's O.M. dated 24-4-73 that 
• supplementary draft directive would be forwarded to all Minift.. 
ries/Departments for issue to PSUs in this regard later. 

2. The Ministry of Heavy Industry was created tMe, Presidential 
Notification No. 8.0. dated 7·2--73. As the files are very old and 
due ~o limited period of preservation of records, it is regretted that 
it has notbeenposstble tolay hand8 on files of 1973 in BPE as also 
in I>epartment of Public Enterprises to ascertatn whether ~ 
O.M. dated 24-4-'IS with Demlrtrnent of Pt-t'!'tCmnel and Trg:s dreular 
'dated 2'1--11-12 wasspeeifteally marked to Ministry of Heavy Industry 
'WhIch was then a new Ministqy having been created only a eoapte 
Of mcmtbs back. In any case, BHII.have eoriftrmed that both'" 
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Hyder.abad, and Hardwar Units of BHEL all the SC/ST. employetl, 
on their rolls as on 27-11-72 have since been pJ"Omoted. BHEL 'hirve 
been following <;!al'ee,r growth promotion policy and under this 
polky. all SCjST employees upto the lowest rung of Group 'A' posts 
who fulfil the' eligibility period in terms of length Of service in 81 
grade are included in the consideration zone and promGted unless 
SI'lIDeOne is found unsuitable for promotion on account of poor per-

i' iormance/habitual Jbsent::elsm/rr:;;:;conduct etc . . 
[Ministry of Industry (Deptt. of Public En~erprises): 

O.M. No. 4 (2) IM-PE. XI dt. 26-7-88.], 

Comments of the Committee 

Please see Chapter 1 para 1.7. 



ANNEXURE. I 
• 

RAKESH BEHAlU. 
DEPUTY ~ARY (ADMN) AND 
LIAISON OFFICER FOR sClsT 

My dear Shri 

D.O. No. A-14019(4) I86-Admn. (ScIST Cell) 
Government of IndialBharat Sarkar 
Ministry of IndustrylUdyog Mantralaya 
Department of Public Enterprises 

Sarkari Udyam Vibhag 
UdYOg Bhawan, 
New DeW. the 1-12-1986 

Please find endorsed relevant extracts of paras 2.18 to 2.28 of the 
4th Report of the Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes (85-86) on B.H.E.L. (Hyderabad and lfard. 
war Units) wberein the Committee has inteT-ali4 recommended (Re-
commendation No. 15) that the appointment of Liaison Oftlcers, the 
duties assigned to them and the creation of Scheduled CasteslSc1Je. 
duled Tribes Cells in the Public Sector Undertakings should be wide-
\y made known to their employees by means of a circular by all pubUe 
Sector Undertakings. , 

2. I shall be grateful if you intimate whether a Liaison 0JIcer 
has been appointed and a SCslSTs Cell has been set up in your 
undertaking' an'd if so, whether the duties, assigned to the Liaison 
OfBcer and estabUsbment of that cell have been publicised amODI 
your employees. In case Oris bas not been done earlier, I shall be 
grateful if necessary action in this regard is taken at your ea.rUest, 
under intimation to this Department. 

Yours sincerely. 
, ad!-

, (RakeshBehari) 

LIAISON OFFICER CELL 

2.18 It has been stated in a note fwn1shed to the Committee that 
Liaison Oftlcers have been nominated in all units at BHEI... to watch 



the implementation of reservation orders. Liaison Officer presently 
-nominated in Hyderabad Unit is a Deputy Manager (~s) in the 
pay scale of Rs. 1800-2480. 

2.19 The duties of Liaison Officer are:-
~ " (1) . Ensuring compliance by the concerned authorities and 

watching the implementation of the reservation directives 
in favour of Scheduled Caste;ISch~duled Tribe candidates. 

{2) Scrutiny and inspection of the rosters being maintained. 

(3) Ensuring submission of periodical returns to the Corporate 
Office for submission to the concerned authorities, as re-
qUired. 

(4) Extending necessary guidance to the concerned sections on 
various instructions I directives in the matter of reserva-
tions for Scheduled CasteiScheduled Tribe Communities. 

(5) ASSisting the visiting teams from the Commissioner's 
Office and stUdy GrouplParliamentary Committee during 
their examination of the matters pertaining to reservaticms 
for Scheduled Caste I Scheduled Tribe Communities . 

... 
2.20 There is a Cell conSisting of one Supervisor and Assistant 

under the direct control of the Liaison Officer. 

2.21 In Hardwar unit of BHEL the Cell consists of a Liaison 
01Bcer of the rank of Manager (personnel) assisted by an Assistant 
Gr.-J belonging to Scheduled Caste community. 

2.22 The duties of the Liaison Officer are as under:-

(1) To ensure compliance of the orders and instructions ..,f 
Government pertaining to reservation of vacancies for 
Scheduled Caste I Scheduled Tribe candidates. 

(2) Collecting and consolidating the despatching of Annual 
~turns relating to representations. of Scheduled Castel 
Scheduled Tribe. 

(3) To attend to grievances of Scheduled Castel Scheduled 
Tribe employees. 

(4) To conduct inspection of . rosters. 

2.23 The representative of the Ministry stated during evidence 
that both at Hyderabad and Hardwar, there were Liaison Officers 
for Sche~uled CastelScheduled Tribe work and there were sign 
boards to indicate the same. 
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2.MWJ.teu it was poj.nted out that the workers in Hyderabadunit 
did not know about the Liaison OBleer.the representative of the 

~ undertakings said that a notice to that:effect would .be put up on the 
board far the information of the emplbyees; .. . 

2.25 In reply toa question whether the . Lisb-:l officer .could be 
appointed todoexcltisively the work relating to Scheduled Castel 

• ~heduled Tribe. the represEmtative of the Ministry stated during 
evidence that it depended Hpon the wo.rk·load. There was no rule 

. that Liaison Ofticershould be appointed exdusiv~ly for Scheduled 
CasteJScheduled Tribe work. . 

" 
2~26 The Liaison Officer at HardWar unit mainly looked after the 

fVOI'k . relating to Scheduled ~ and . Scheduled . Tribes. 

2.27'l;'he Co'lUnittee note that Liaison Officers for loo.tting afwr 
the workre1ating to representation of Scheduled Castes and Schedu .. 
led Tribes have beenno~inated both at Hyderabad. and H8.rdwar 
unit ofBHEL. Scbeduled CasWScbeduled Tribe Cell have also been 
created to assist the Liaison Officers to ~rge tbeir wties. 

2.28 The Committee. recommended tbat the appointment of 
Liaison Officer, the duties assigtled to them. and ttre creatiOn of 
sCheduled CastejScbeduled Tribes Cell shOUld be widely raade 
lmownto theemPoyees by means of a circular. The Committee 

.. also~mmend that the Department of Heavy Industry should 
issue net".essaiy instructions in this regard to all th~ Public Enter-
prises Wider their control. 



ANNEXURE II 

A cOpy of D.O. letter No. DGE&T-U-llOll(14)/86--EE. I dt.23-9:86 
from Shri R. Omakant Rao, Di"ectoT of Emplwment Exchanges, 
Deptt. of Labour, Shram Vibhag, New Delhi-llOOOl to Mrs. Lizzie 

Jacob, Director, Deptt .. of.Public Enterprises. 

Please refer to your D.O. letter No. 14J2/84-IIEM Vol. II (R/24), 
.dated the 5th June, 1986 forwarding thefewith extract ofRecom-
mendation No. 24 of the 4th Report of the COmmittee on the Welfare 
of Scheduled Castes and Scheduled Tribes (85-86) on the BHEL 
(Hyderabad and Hardwar Units) for issue of necessary instructions 
in the light of the Recommendation, to the Employment Exchanges 
in Andhra Pradesh. 

2. The matter was got examined first by the State Director of 
Employment, Andhra Pradesh and subsequently in tbe Ministry of 
Labow'. There is an inbuilt mechanism of circulation of vacancies 
to other Exchanges in the country in the event a local Excha.noO'C 
finds it difficult to sponsor suitable candidates. The main objective 
of this mechanism is to facilitate location of suitable candidates in 
quickest possible time from d.i1lerent parts of the State/Country. 

,Immediately on receipt of a vacancy, the Employment Officer is 
expected to sponsor suitable candidates from his own Exchange. 
failing which he should identify the Exchanges from where availabi-
lity of such candidates is possible and then circulate the vacancy to 
'such Exchanges. In the event circulation does not elicit positive res-
ponse, efforts are required to be :m..3de to advertise the vacancies in 
the newspapers at the State or All India level, as the case may be. 
The entire exercise is undertaken at no cost to the employer with 
the single objective of making available to him suitable candidates 
wherever their location may be. 

3. You wonld appreciate that the vacancies reserved for SCjST. 
more so for the latter category, are. generally difficult to fill for want 
'Of suitable candidates in many Employment Exchanges. Circula-
tion of vacancies (followed by advertisement, if necessary) becomes 
inevitable 'in most cases. The time, therefore, taken by the Employ-
ment Service. to sponsor suitable candidates against such vacancies 
is naturally pluch more than the time required to fill up normal va-

..candes. Even if employer wants to advertise the vacancy himself 
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after obtaining 'Non-Availability Certlftcate', it will beuneconomica1 
and much more timeconsumiBg. The procedures followed by the 
State· Director of .Employment Andhra Pradesh inreprd to reserved 
vacancies fall within the stalldard procedures· prescribed in the 
National Employment Service Manual with the sole objective of ser-
ving the employer best, However, we.are separatelyadvisingtbe 
Director of Employment. & Training Andhra Pracies\ to take imme-
diate nl}teof the recommendation of .. the Committee on the yvelfare 
of SC/ST and issue necessary instru::>tions to the Employment E~,
('hanges iIi Hycl~rab3d to ensure submission of candidates in nrlt'J.~ 
mum pOSsible time. 



.. ,1'. ANNEXURE III 

BHARAT HEAVY ELECTRICALS LIMITED. 
(PERSONNEL DEPARTMENT) 

LIAISON CELL-SC!ST 
RANIPUR : EARDViTAR 

No. FWX;LC:SCST:8& dated: 13··5-86 

OFFICE ORDER 

It .::s for information of all concerned that tb~ ro;oters pertaining 
to re£en'atiDn of SC/ST:n HEEP & CFFP are available for in;opec-
tion in the Liaison Celi-SCiST, 4th floor (Room No. i!19) , Main 
Adm!'. B:'.;g./HEEP. The interested employees may contact the 
Liaison Officer-SCjST Cell on every Saturday between 4 PM and 
5 PM. . 

Sd/-
Dy. Liaison Officer-SC/ST 

DISTRIBUTION: 

1. PS to GGM 
2. PS to GM . (p&A) 
3. PS to AGM (CFFP) 
4. PS to DGM (P&A) 
5. Sr. Managers/Managers/Dy. Managers (GEEP) It (CFFP)-

with the request to kindly give wide publicity. 
6. Chief Medical Officer 
7. Secretary, Educational Management Board (ImEL). 

BHARAT HEAVY ELECTRICALS LIMITED 
RAMA HANDRAPURAM :: HYDERABAD-32 

Personnel Department 

No. PAIWSI01l8186 Dated : 1 ()"'6-'86 

Circular 

Reservation Rosters are maintained and .kept in Personnel De-
partment. Those employees interested to see them can do so with 
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prior intimation to the Liaison Oftleer. This is for informatiGll.af 
al1~ I 

Di.rtribution 

Sr. Managers 
Dy. General Manager 

All Notice Boards 

CC : Addl. General Managers 
CC: General Managers 

Sd/-
(T.D, Padma BaD) 

))y. General Manager (Per). 

} £01' circulation in respective. 
Departments. 

CC: Group General Manager. 
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ANNEXURE IV 

BBARAT HEAVY ELECTRICALS LTD. 

Sir, 

No. AA:PER:R:0912101 
Dt.6.5.85 

We propose to introduce a scheme for grant of scholarship to 
Scheduled Tribe students· stu}ring in the Final year of B.Tech.!B.E. 
Degree Courses in any of the specified disciplines. The scheme, in 
brief is enclosed' . 

We would request you to kindly send us list of the final year 
students in the disciplines mentioned below with their academic re-
cord and family details as per the proforma enclosed. If selected by 
the BHEL for award of scholarship, the students will be required to· 
give an undertaking that in . the event of selection by BHEL for 
appointment after completion of the course he will serve the com-
pany for a period of three years after completion of training. The 
payment of the Scholarship amount will be remitted through the 
College authorities. 

Disciplines: 

Electrical 

Instmmentation 

indUstrial Engineering. 

Electronics 

Metallurgy 

Mechanical 

Computer system 

We intend· to introduce the scheme from next academic sessiOD 
i.e. 1985-86, and shall appreciate your furnishing the details as abqve 
well in time. I 

Thanking you. 
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Yours faithfully, 
SdJ-

.R. S. Katoch 
Sr. Personnel Offtcer 
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Bio-data to be sutmUtted ;with Application for Scholatship 
(Through Head of the institution) 

1. Name (in block letters) 
2.< Fath.er Name 
3. Date of Birth 
4. Permanent Address 
5. Maitng Add!'ess 
6. State of Domicile 
7. Trib~ to which candidate bel:m~s 
's. Enginf'ering discipline 
9. ~~, of marks of SGPA obtillned in all 5cmisters 

10. Posj,tion obtained if any 
11. Conduct 

'!'be a~ 'infonnati6n is true and if at any time the company 
flnds 1bat iDformation "given by lneis false or that Ibave concealed 
iDfonmltion, I ag:reeto refUnd ,the amount paid t~ me as .adlobrsbip. 

(Sipature of applicant) 

ANNEXURE I 

ScIaetM for a:t.D¢Td of .choZa,..hip to scheduled tribe C4ndidateB 

SALIENT FEATURES OF THE sCHEME 
~tmd8Cope 

• 
" , ",J:. The JIBIL, ~~p" wUl ,~" •• ,..,wto '~"'" Tribe 
~~..,ti.-.... JatJae .a.t7JlJl'p;f .• "'·tB.J .. ~ 'ooutte 
in an)' of the lol1owmg branebe8 of EDIiMerin,: ' 

1. Electric.al 
.J •. ~ 
I;) ·Ifeebanical 

; 4.'~tation 

5.~ 

I. Computer Systems 
'7" Indtutrial IJrlglDeering 
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2. Preference will be given to Scheduled Tribe candidates the 
income of whos~ parents does not exceed Rs., 12,000 1- per annum. 

Value & duratiOn of the scholarship 
• 

3. The amount of scholarship payable will be Rs. 5001- per month. 
The sCholarship will be for a period of one year i.e. the final year of 
the engineering course. . 

Criteria to?' selection 

(a) The scholarship will be awarded based on the perforilUClce 
of the. candidates in the examination -conducted by the 
University and also their performance in the iute!'view 
by the BHE.'L Selection C01nmittee. 

(b) The candidate in receipt of BHEL Scholarship shall not 
be entitled to draw any other financial aid/stipe!ld from 
any other source. 

(c) A.student in receipt of BHEL scholarship shall on success.; 
ful completion of his degree be considered for appointment 
in BHEL and if selected will have to serve the company 
as Engineer Trainee as per the terms applicable to other 
Engineer Tr~ees. 

4. Mode of Payment 
The scholarship willlbe paid through the appropriate Authority 

of EngineeringlDstitutions -and the detai:ledproceclurein this regard 
wiUbelaid down mutually in consultation with theedtleatiolaal 
institute. 
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ANNEXUftE V 

BHARAT HEAVY ELECTRICALS LTD. 

'Sarup Singh 

Addl. General Manager 

(Personnel) 

Dear Shri 

D.O. No. AA: PER: PC 
Dated 5.7.86 

This is further to D (P)'s D.O. Letter No. AA: PER'SC: Imp dated 
5.12.84 ,addressed to the Unit Heads regarding the points made by 
the Parliamentary Committee on the Welfare of ses & STs after their 
visif to Hardwar wd Hyderabad units and in the oral evidence be-
fore the Parliam~ta1'Y Committee from 29th to 31st October, 1984. 
-The Parliamentary Comniitt~ have since laid their report on the 
table of the House and a copy of the same is enclosed tor your infor-
matiDn(~py sent to Hardwar and Hyderabad units earlier vide my 
D.o. No. AA:PER:PC dated 16.5.86). We have examined these re-
commendations and 8 statement showing action to be taken on each 
of these recommendation is enclosed. In our replies to th~ Ministry 
on the action taken proposed to be taken on the reeomm~datloas 
made by the Committee, the Government is being informed of the 
proposed action as in the statement enclosed and therefore it is nece5-
'sary that aetion on the lines proposed in the enclosed statement is 
takenlinitiated immediately and a compliance report s&nt to us tor 
further action in the MinistrY. This may kiDdty be treated as urgent. 

The receipt of tbia communication may pleaSe be acknowledged.. 

With regards. 
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Yours .sineerely. 
Bdl-

(SARUf SINGH) 
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BHARAT REA vY ELECTRlCAlS LIMITEl:J 

Circular if No. 
Dt. 

1. Shri ---- Sta.f! No. ---
DesIgnation -------- is appointed/working' as Liaison 

0tBcer for SC/ST. 

2. The duties of the Liaison Officer are:-

(i) Ensuring due compliance with the order and instructions 
Pertaining to the reservation of vacancies in favour of 
Scheduled Castes and Scheduled Tribes and other bene-
fits admissible to them under the Directive; 

(ii) Collecting, consoUdating and despatching the periodical 
returns relating to representation of Scheduled Castes 
and Scheduled Tribes; 

(iii) Acting as Liaison Ofticer between the unit and Corpo-
rate 0fIk:e and Government agencies for supply of other 
information, answering question, and queries and clear-
ing doubts in regard to matters relating to these orders; 

) 

(iv) Conducting annual inspection of the rosters maintained 
in the unit with a view to ensuring proper implementa-
tion of the fejilervation orders. The proforma for ins-
pection of the roster is given in Appendix xnI; 

(v) Ensuring that the normal administrative inspection 
which are carried out periodically, give assessment of the 
performaace of the unit in the matter of strictobeer-
vance of orden regarding the reservation of Scheduled 
Castes and Scheduled Tribes and in filliDg vacancies reeer· 
ved for these communities. The form of administrative 
inspection prescribed, if any, may also include columns 
for giving assessment of the performance of the unit 
in the matter referred to above. 

(vi) Ensuring extension of necessary assistance to the 
Commissioner for Scheduled Castes and Scheduled Tribes 
and other Government agencies in the investigation of 
complaints received by them in regard to service matter 
etc. 

(vii) Assisting the visiting teams from the Commissioner's 
ofBce and Study Group/Parliamentary Committees 

fM 
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during their examination of the matters pertaining to re-
servation for Scheduled Caste/Scheduled Tribe commu-
nities. 

(viii) To" maintain a separate register for the grievance of 
SC/ST employees and action taken on each grievance 
should be indicated against the respective grievance. 

3. The Liaison Officer will be assisted in the above functions by 
a cell consisting of and is located at ------

4. The grievance register and rosters are open documents and 
are available for inspection by an employee, if he so desires. - 5. AlI SC/ST employees are free to app.roach the Liaison Officer 
directly in connection with their grievance, if any, between,--"--



ANNEXURE VI 

No. 6I27/85-BPE (SC/ST, Cell) 

Government of India 

Ministry of Industry 

Bureau of Public Enterprises 

Block No. 14, C.G.O. Complex 
Lodhi Road, New Delhi-J 10003. 

Dated the 29th June, 1987 

08lce Memorandum 

Stl'BJEC'1': Time bound promotion schemes-conformity with the Re-
servation Policy of the Government. ' 

The undersigned is directed to say that it has come to the notice 
of the Government that some of the Clentral Public Sector Under-
takings, listed in the Annexure have introduced "time-bound pr0-
mOtion schemes" (TBPS) for their employees. The scheme gene-
rally imptes that all employees in a particular grade or scale or at 
a particular hierarchical level in the organisation are to be promot-
ed automatically to the next higher grade, scale or level, as the 
ease may be, on completion of a specified length of service notwith-
standing availability of vacancies in the' higher grade, scale or 
level. In other words, promotions under the TBPS have been 
de-linked 'from vacancies and are available to all eligible employees. 
except those who are found unfit for promotion. on completion of 
the prescribed length of service. 

2. While in certain undertakIngs TBPSs have been iritroduced 
right from their inceptiontin most of the undertakings listed in the 
Annexure TBPSs have been adopted in replacement of the earlier 
vacancy-baJedproJt\Otion schemes. Adoption of TBPS has led to 
&Umination of communal rosters and reservation in promotions in 
favour of the ~ployees belonging to Scheduled Castes and Scbe-
duled Tribes. The question whether TBPS is 'in conformity with 
the reservation poUey of the Government hu been under govern' 
ment', cOnsideration for some time. Having regard to the tact 



that the intention behind reservation in promotion is to ensure that 
employees belonging to Scheduled Castes and Scheduled Tribes are 
not deprived of promotion along with oth~s, and in as much as the 
TBPS ensures that all employees, including those belonging to sea 
and STs, are promoted on completion of the prescribed length of .&er--

vice without linki'lg the promotions to availability of vacancies in 
the higher grades or subjecting the promotions to a selection pro-
cedure, it has been found that the TBPS is not violative of the in-
s~ructions of the Government on reservations provided the scheme 
fulfils the follOwing conditions:-

(i) All employees are promoted to the next higher grade, 
scal~ or ·level on completion of the prescribed length of 
service without linking the promotions to availability of 
vacancies in higher posts. In other words. the promo-
tions under '!'BPS are not vacancy-based. 

(U) There is,<~o element of election or inter personal compa-
rison of merit in promotions under this scheme. How .. 
ever. the scheme would not be vitiated if it permits 
rejection of unfits on well-defined criteria. 

3. It has been observed from the time-bound promotion schemes 
introduced in some of the PUblic ~r undertakings that they 
have features not in conformity with the spirit ot Ute scheme. 
Some of the more common incongruities tha~ have been observed 
in the TBPSs already in existence are as follows:-

(1) Jft'Ovision for communal rosters; . 

(ii) provision for zone of consideration; 

'(Ul) provision for upgradation of AORs of Scheduled Castesl 
Tribes employees; 

(iv) provision for relaxation of eligibility in terms c:If the 
. minimum length of service;· 

(v) provision for adoption of relaxed standards for assessiDg 
the suitability of fitness of SC/ST employees; etc. 

As there should be complete absenee of 'V8C8l1cy.based promo- . 
Hons under TBPS and the prom,pfons under the scheme should be 
without any specific screeBing of merit, provision for rosters or zone 
of considerat;on which are concomitants of vacancv·based promo-
tions are irrelevant to TBPS. Similarly. provision~ for relaxation 
,~ 1.8-6 
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of standards or upgradatron of CRs of SC/ST employees, etc., which 
.-e. ~Y elements of selection, vitiate the TBPS. 

4. The Ministry of Commerce, etc. are requested to bring the 
above to the notice of the Undertakings under their administrative 
COXltrol and listed in the annexure, and advise them to amend the 
time-boUlld promotion schemes adopted by them so as to bring them 
in conformity with'the winciples Qutlined aoove. 

. 5. The guidelines, issued vide this Bureau's O.MS4 of even 
number dated the 15th December, 1986 and 19th January, 1987 in 
terms of which such of the undertakings that have not yet adopted 
'time-bound promotion schemes are not to introduce such schemes 
will. however,' continue to be in force until further advice. 

6. This issues with the concurrence of the Department of Per. 
earmeI aDd Training. 

Sdl-
fYNhwant Raj) 

Deputy Secretary to the Government of India. 

'l'o 
The MiniStrieslDeptt. of the Govemment of India coneerned.with 

the' UDdertakings listed in the annexure. 

Copy to: 

Chief Executives of the public sector undertakings &ted in 
the 8.DDeX\1l'e .. 

Sdl· 
. "(Yashwant .a.n 

Deputy Secretary to the Government of India. 



List. of Central Public Sector Undertakings that have adopted time 
bound promotion schemes 

1. Indian Telephone Industries Ltd, 
2. Neyveli Lignite Corpora}ion Ltd. 
3. National Small Industries Corporati~n Ltd. 
4. The Handicrafts and Handl~oms Export Corporation of India 
5. Central Cottage Industries Corporation of India Ltd. 
6. State Trading Corporation of India., 
7. Sponge Iron India Ltd. 
8. Hindustan Shipyard Ltd. 
9 .. Electronics CorpOration of India Ltd . 

. 10. Oil and Natural Gas Commission .. 
11. Madras Refineries Ltd~ 
12. Bharat Aluminium Company LtdJ 
13. Heavy Engineering . Corppration4 
14. Semi-Conductor Complex Ltd.~ 
15. Bharat Electronics Ltd.. 
16. Hindustan Teleprinters Ltd. •. 
17. The Minerals and Metals Trading Corporation Ltd. 
18. Central Electronics Ltd.~ 
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2. Itoc D malahladoaa widell bno beeD accepted by Oo¥er1UDllJt Cmk 

... ··,.,· .... tioDI atst Not. 2, 3." S, 6, 13. J.., U, 16, 18, 19, 20, 
21.22.23, )4, 2$,26, rI, 28, lO. 34. 35. 36, 37, 38, 39, 4\ 41, 42, 43 • 
...... 4S. '"" 47, 48, 49, 50, 51. n. 53, "'" 55. 56, S7, 58, 59, 60, 61 aad 
62) 

Number . 

PaOlllllllO of TotaJ 

.SO 

. 80·65 

3. Jleoo,....-d.tioDI wbich tho O:Jmmittee do DOt desire to pursue ill viow of 
... GoMDIIiCIlt" reply(""" 1'ICQIJ1II'C'Hfatioal at SI. Nos. 7, 8, 9, 10, 
J7, 29, 31, n. 31). 

".... . 9 
J4.'2 

4. ~ ill """*' of wbiCh repI.iOI of GoV«llmoat haw DOt 
... aCClljtled by the Committee l..8d which require reiteration (t''' re.. 
dlllUD'llGrJatioN at Sf. Not. I, II .ad 1.2). 
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